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REFERENCE TO THE  MOVE TO 
CONVERT THE GANDHI HARI JIAN 
VIDYALAYA, DELHI INTO PUBLIC 

SCHOOL 

SHRl L. R. NAIK (Karnataka): I had given 
a Calling Attention notice. I may be permitted 
to say briefly on it. 

MR. CHAIRMAN: Mr. Khan. Will you be 
in a position to speak in three minutes? 

SHRI   KHURSHED     ALAM  KHAN 
(Delhi);    I will take    only less than that. 

SHRI L. R. NAIK: I will also finish in 
three minutes. 

SHRl KHURSHED ALAM KHAN: I have 
to draw the attention of the hon. Home 
Minister to the unfortunate incident which 
has happened on the 5th of May,  1978,  in 
the  Gandhi Harijan 

Vidyalaya,    which is a    Government aided 
school in Delhi.   This is a Government aided 
school where 3,600 students  were     studying  
with  about  80 teachers.    It appears  that 
suddenly  a decision   was  taken   to     convert   
this school into a public school.   I do not know 
who took this decision and who approved  of 
this decision.    The result was that this resulted 
in the dislocation  oi  the work  in the     school 
and this  incident has happened.   I   would like 
to  know    why this was allowed, particularly 
when 3,600 students  were studying there.    
Now, after converting it info a public school, 
will it be possible for the poor parents of these 
students to Pay the high fees of the school and  
continue  to  keep  their wards In the school?    
I suppose there is need for immediate action by 
the Delhi administration  which  has made a 
mess of the whole affair.   They should im-
mediately   sort  out  this  problem   and the 
school should be reverted back as an    ordinary 
aided    school and *hese boy and 80 teachers 
should be given an     opportunity to  go  back  
and Join their school. 

MR. CHAIRMAN: The House will 
reassemble    after lunch at 2.05 P.M. 

The House then adjourned for 
lunch at six minutes past one of the 
clock. 

The House reassembled after lunch at nine 
minutes past two of the clock, [The Vice-
Chairman (Shri Arvind Ganesh Kulkarni in 
the Chair.] 

THE FINANCE    BILL,      1978—contd. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): I have to inform the 
Members that the Janata Party has got one 
hour and thirty-five minutes and there are 
three speakers. The same is the case with the 
Congress (I) Party—one hour and fourteen 
minutes and there are four speakers. So, I 
request that the    time-allotment 
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should be adhered to by the Members. Yes,  
Mr.  Morarka please. 

SHRI R. R. MORARKA (Rajasthan): Mr. 
Vice-Chairman, Sir, we are bound to obey 
you, but you will kindly 1 ear that for a 
supplementary question half an hour is given 
and for making a speech on such an important 
Finance Bill you are asking us to restrict our-
selves to one hour and thirty-five minutes, 
three speakers. Anyway this is your ruling 
and we will abide by this. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Morarka, this is 
none of the fault of the Chair. The point is 
that your friends have taken more time, I can-
not help it. 

SHRi R. R. MORARKA: Very well, Sir. 

Sir, the other day I heard very carefully the 
speech of the hon. Member, Shri Salve, from 
Opposition, who initiated this debate. Sir, he 
always speaks with knowledge and facts and 
figures. There is a lot of sense in what he 
says. But I must confess to you that this 
time I was greatly disappointed after hearing 
his arguments. He is an expert on the subject 
and he is entitled to the respect of this House 
whenever he speaks on matters of taxation. 
But, Sir, this time he deviated from his expert 
knowledge because of political compulsions. I 
will make my point good by giving few 
examples. The first point which seems to have 
worried my friend_ Mr. Salve, very much is 
the deficit of Rs. 1050 crores. It is true that 
this is a big deficit and It is really a matter of 
concern. But 1 am sure that the able Finance 
Minister and his Ministry with their skilful 
supervision of economy and credit controls 
will not allow it to go out at their hands. What 
was the position last year. Last year, the 
uncovered deficit left by the Finance Minister 
was Rs. 84 crores. But this deficit of Rs. 84 
crores was after drawing Rs. 800 crores by 
way of borrowing from the Reserve 

Bank against the foreign exchange reserves. 
This the Finance Minister did not avail of. 
Last year, therefore, the uncovered deficit 
remained at Rs. 884 crores. The actual deficit 
m that year came to be Rs. 975 crores, that is, 
Rs. 91 crores more. The Finance Minister in 
his speech said that he had to make two 
unexpected payments. One was the payment 
of Rs. 414 crores to the States and the other 
was payment of Rs. 190 crores for importing 
fertilisers. Both these payments were 
unavoidable. They were important. They were 
in the interest of the country. Hence if you 
make allowance for these Rs 004 crores out of 
these Rs. 975 crores, the deficit last year was 
Rs. 371 crores against the anticipated deficit of 
Rs. 884 crores. Now, what was the actual 
position when the Janata Party came into 
power? The rate of inflation in this country 
was 12 per cent' and even after this massive 
dose of Rs. 975 crores in that year, the rate of 
inflation at the end of March, 1978, was zero 
per cent. What does it show? Does it not show 
or prove the skill of the Finance Minister? 
Does it not show the robust health of the 
economy? After injecting Rs. 975 cr'ores into 
the monetary system, the rate of inflation was 
brought down to zero. Therefore, my 
submission is that Mr. Salve need not have 
this worry a$ he has forecast in his speech. He 
said that this deficit would unlease inflationary 
spiral and that it would bring galloping 
inflation. He said that it would play havoc 
with the lives of the peop'.e and that it would 
be a disaster for the economy and a ruination 
of the objectives which we have upheld for 
social justice. Then ultimately he said, 
"Imagine the misfortune that really awaits the 
common man." Mr. Salve has spoken like a 
prophet of doom. But I may tell you that his 
prophecy would prove wrong because this 
year when the uncovered deficit is Rs. 1050 
crores, the Finance Minis-tec is taking two 
steps. The first step that he has taken is the 
sale of gold and they have already started it. 
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Secondly, now they have prepared a stage 
where they can really utilise the foreign 
exchange reserves and against which the 
money from Indian circulation can be 
witdrawn. I am sure that with these two steps, 
the ultimate uncovered deficit in our budget 
would be much smaller than what it was last 
year. I assure Mr. Salve that he need not lose 
his sleep over this matter. He should have 
confidence in the ability, efficiency and 
competence  of  this  Government. 

Then the next point that bothered Mr. Salve 
very much was the revenue estimate. He 
thought that because the revised estimates this 
year came to be less than the budget estimates, 
it is a very dangerous trend. According to him, 
to use his own words, it is a tragic comment 
on the state of the economy. Sir, I wwill 
endeavour to show that it is neither a 
dangerous trend nor is it tragic for the 
economy. The one single item which accounts 
for the largest shortfall in excise duty is in 
sugar. As against the expected revenue of Rs. 
187 crores, the revised estimate is Rs. 156 
crores, less by Rs. 31 crores. Sir, would you 
be surprised to know that though the revenue 
from the excise duty is less, the actual 
production of sugar this year would be more 
by 25 per cent at least? As against 48 lakh 
tonnes of sugar last year, this year the sugar 
production would be not less than 60 lakh 
tonnes. What does it show? Does it show our 
economy is weak? Does it show that it is sick? 
I submit that it is not, Sir. 

Apart from this, there is another point I 
want to make and I am sure my friend, Mr. 
Salve, is aware of it. The Public Accounts 
Committee, year after year, have been taking 
this Government to task for under-estimating 
the revenues. They say that the difference in 
estimates and revised estimates and actuals, if 
it is more than 4 t0 5 per cent, it is a matter of 

 jgreat concern. And, Sir, they made their 
observations in several reports. Sir, since you 
have limited my time, I would not be able to 
quote but I would just give the references. In 
their very first report, 9th Report on the 
Revenue of the Third Lok Sabha, the 
Committee made their observations. 
Reiterated the guidelines in para 1.10 in their 
44th Report, then in their 51st Report of the 
Fifth Lok Sabha. And finally in the 186th 
Report of the Fifth Lok Sabha of which my 
hon. friend, Mr. Salve, was a Member. In 
these Reports, they have time and again taken 
the Government to task for under-estimating 
 the revenue. The plea was that you 
deliberately under-estimate the revenue so that 
you overtax the people. Sir, in the last report, 
in the 186th Repor;, they say, "the conclusion 
that the recommendations of the Committee in 
this regard have not been acted upon in letter 
and spirit is, therefore, inescapable.'' Sir, in 
view of this, if the Government has taken 
action to revise their method of estimating the 
revenue in deference to the wishes of the 
Public Accounts Committee and, Sir, in 
deference to the wishes of my hon. friend, Mr. 
Salve—speaking on the Budget of 1976-77, 
he himself made a grievance that the variation 
is 160 to 170 per cent and that this variation is 
too much, and he appealed to the Finance 
Minister to look into this aspect and correct 
it—I think, there is full justification for the 
Government to revise its policy and not try to 
under-estimate but to estimate correctly. 
Unfortunately, Sir, due to exigencies of 
circumstances, the Finance Minister had to 
give concessions during the year in excise 
duty and other things and, therefore, the 
revised estimates are less than what the 
Budget figures are. 

Sir, the third important point made by my 
hon. friend, Mr. Salve, was about corporation 
tax. And he has created an impression in this 
House that the corporations are very cheaply 
taxed, that the effective rate of cor- 
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poration tax is not more than 34 to 35 per 
cent, that they are the favourite sector of this 
Government and that for that reason neither 
Mr. Patel nor Mr. Moraji Desai would tax this 
sector. Sir, Mr. Salve has been less than fair to 
himself. He is an auditor and accountant of 
great eminence. To say to this House that the 
effective rate of corporation tax is 34 to 35 per 
cent is far from truth. At no time, the rate of 
tax on the corporations has been less than 55 
per cent. The current rates of corporation tax 
on public companies are 55 per cent, on 
private or closely held corporations, industrial 
corporations 60 per cent, and non-industrial 
privately held corporations 65 per cent. Not 
only that, Sir. Then there is a surcharge of 5 
per cent. Not only that. Then there is a surtax. 
On the excess profits made by any company 
there is a surtax of 25 per cent and 30 per cent 
of the chargeable profits. And, Sir, yet Mr. 
Salve says that corporation sector in this 
country is very cheaply taxed. I want to ask 
him, Sir, through you, is there any country 
anywhere in the world where the total 
quantum of corporation taxes is more than 
what it is in India? 

SHRl M. ANANDAM (Andhra Pradesh):    
"Why don't you reduce it? 

SHRI R. R. MORARKA: Sir, there are 
many reasons why it cannot be reduced. The 
Government has always to find a mean in 
between these two extremes. 

Now, Sir, when Mr, Salve was a 
distinguished Member of the Lower House, a 
proposal was brought by the then Finance 
Minister that this 5 per cent surcharge could 
be transferred from tax to the reserve, that is if 
any company deposited this 5 per cent with 
the Industrial Development Bank, then this 
amount would be returnable to the assessee 
after a period of five years. That was a con-
cession. That was a concession deliberately 
given by a Party to which the distinguished 
Member belonged. Sir, I have gone through 
the record and I find that he did not 

have a word to say against it. Why does he say 
that Mr. Patel and Mr. Morarji Desai would 
not tax these corporations? Why does he say 
that ihis corporation sector is a favourite of the 
Government? Whose favourite are they? If 
they are our favourite, why did they make any 
concessions? Why did they collect Rs. 9 
crores by way of advertisements for their 
Party? Is this sector their favourite or our 
favourite? Any way, Sir, I will leave the 
matter here. I shall not elaborate any further. 

Sir, he has quoted something from the 
Minute of Dissent by the hon. Finance 
Minister, when he was an ordinary Member of 
the other House, which he appended to a Bill, 
the Taxation Law (Amendment) Bill, 1973, as 
a Member of the Select Committee, of which 
Mr. Salve was the Chairman. I do not 
understand really the relevance of that 
quotation. But he has tried to take the Finance 
Minister to task for changing his views. 

SHRI M. ANANDAM: Does he mean to 
say that the Minute of Dissent is just casual. 

SHRI R. R. MORARKA: I did not say 
casual. The hon. Member has misheard me. 
Sir, in that Minute of Dissent the hon. Finance 
Minister felt that the powers which are given 
to the authorities for search and seizure were 
very drastic and he did not agree with those 
powers. Today there is no proposal before the 
House either to change those powers, to 
enlarge them, to curtail them or to amend 
them, and yet Mr. Salve has quoted. I would 
like to give a quotation from the same Report 
containing the views of Mr. Salve. Sir, in 
paragraph 73, this is what the Committee, of 
which Mr. Sahre was the Chairman says: 

"The proliferation of black money and 
tax evasion has become a menace to the 
nation's economic development. The 
Committee feel that    legislative    efforts    
by them- 



   203 Finance [ RAJYA SABHA ] Bill, 1978 204 

[Shri R. R. Morarka] selves   cannot   cope   
with   this  problem unless an efficient and 
modern tax machinery is set up to adminis-
ter the dTfect taxes law." 

Now, Sir, when the Finance Minister in 
charge of the administration is doing 
something, Mr. Salve is quoting from the past 
report trying to find fault. But what are Mr. 
Salve's own views? Has he changed his 
views? He himself advocated that the legisla-
tive measures are not enough; we want 
something more drastic for a more efficient 
administration. Anyway, Sir, I would say only 
this much. 

Before I go to the next point, I must 
sympathise with the Finance Minister, that his 
position really at the time of the Budget at 
least is very unenviable. Whenever he tries to 
gather taxes or take any other revenue raising 
measures, he becomes unpopular. Some 
people say that if he puts direct taxes, 
incentives would be lost, investment climate 
would be disturbed and capital market would 
be depressed and if he levies indirect taxes, 
then the poor man's burden would increase 
and inflation would be there. Therefore, they 
say: Do not raise taxes; do not fritter away 
foreign exchange; do not have deficit 
financing; do not sell gold; do not leave 
uncovered gap, and yet provide all the money 
that we need for ever-increasing revenue 
needs and for financing our development 
plans. What should the Finance Minister do, I 
ask? 

Having said that, I would now like to go to 
an altogether different topic in which I am 
sure the entire House will be interested, and 
that concerns the Parliamentary control On the 
finances of our Government. Sir, the other 
day, the House approved the Appropriation 
Bill, authorising the Government to 
appropriate as much as 36,000 crores of 
rupees out of the Consolidated Fund of India 
for different Ministries. Sir, the 6th Five-Year 
Plan is soon to come for discussion  before 
this  House.    The size of 

I the Plan is Rs. 116,000 crores. In other 
words, the 6th Five Year Plan in monetary size 
is 46 times the size of the First Five-Year Plan. 
The First Five-Year Plan is equal to one-
fortysixth of the Sixth Plan. Now, Sir, this 
being the size of our Budget and our Plan, by 
any standard, these are very large amounts, I 
submit that the responsibility of this Parlia-
ment and of this House becomes all the more 
great to supervise, to control and to scrutinise 
the expenditure of the Government. In this 
respect, Sir, my first suggestion is that the 
Budgetary technique of the Governing* 
requires a little more precision. I would like to 
give you a few examples from the latest 
Budget to show how the Budgeted figures 
differ widely from the revised figures. I 
would only mention a few as I do not have 
much time to go into the details, but only on 
one item I would like to go into details to 
make my argument clear to the House. First is 
under the Major Head 047—Fiscal Services. 
Sir, the Budget provision was Rs. 10 crores 
and the revised estimate is only Rs. 1.95 
crores. Then, under Major Head 055, Police, 
Budget is Rs. 28.93 crores and tne revised 
estimate is Rs. 37.54 crores, when the actual 
spent last year was only Rs. 3.81 crores. Then, 
Sir, the most important item is against Major 
Head 097— Foreign Trade and Export 
Promotion. In the previous year, the actual 
amount spent under this Head was Rs. 93.87 
crores and the Budget provided only Rs. 3 
lakhs. The revised figure now is Rs. 6 crores.    
Now, Sir, 
 these are very wide fluctuations and require 

looking into. I am not suggesting that we do 
not have any explanation. But that explanation 
is not enough. It makes the Parliamentary 
control weak. If you take permission from Us 
for Rs. 3 lakhs and actually spend Rs. 6 
crores, Sir, we cannot say anything. But Sir, I 
now come to one of the most important cases, 
and this relates to Bokaro Steel. It is on the 
capital side, under the heading 'Receipts' and 
sub-heading 'Other Loans and Advances'. The 
Budget figure was Rs.    584.79 crores 
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and the revised figure is Rs. 999.59 crores. 
There is a difference of more than Rs. 400 
crores. Naturally, this was a large enough 
difference to warrant the attention of anybody 
and, therefore, I went into the details. As I 
went into the details, the explanations which I 
saw were really astounding. For this simple 
item, the explanation given was that the loans 
which were given were received back and the 
same amount was invested in equity shares. 
So, under the heading 'Loans', the receipts are 
more and that there is a corresponding item in 
investment. 

Now,  Sir,  I  would  like to tell the House 
a few interesting things about Bokaroi     First   
of   all,   Bokaro   was conceive^  in   1959.    
At  that  time,  it was conceived as a two-
million-tonne s'.eel plant.   The estimate for 
this two. million-tonne steel plant at that time 
was Rs. 215 crores.   But Sir, there was delay.    
Nothing  happened    for    four years.    So,  a  
revised    estimate    was prepared in 1963.   
In 1963, the estimate for the four-million 
tonne steel plant was Rs. 558.6 crores; Rs. 
558.6 crores and   size   of   the   plant   four   
million tonnes.    There were negotiations and 
this    plant    was    entrusted    to    the 
Russians for execution and implementation.   
The Russians submitted their report      in     
December,      1965.     The Russions   said   
that   the   four-million-tonne capacity would 
be achieved at a cost of Rs. 771.2 crores.   
Therefore, Sir,  by December,  1965,  the 
estimate had     already     gone up  to  Rs.  
771.2 crores.    Now, Sir, in the Supplemen-
tary Grants which were placed before 
Parliament     in     March,     1978,     this 
estimate of Rs. 771.2 crores had gone up to 
Rs. 2,078 crores   and yet    we have not 
reached    the    end    of    the journey.    We 
have implemented only the  first  stage  of the  
plant which  is 1.7 million tonnes.    We have 
still to go a long    way   to    reach the four-
million-tonne capacity.    By that time, it is 
difficult to     imagine as to what would be the 
final cost.    This matter, in the very early 
stages, was examined by   the   Public   
Undertakings    Committee of Parliament.    
At that time, 

the estimate had gone up by only Rs. 90 
crores. But the Committee was greatly 
perturbed and I would like to quote two or 
three paragraphs from the report of the 
Committee to show» you how seriously they 
took up this matter, i would also like to say atf 
to what happened after the recon*-mendations. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Morarka, you 
have already taken 25 minutes.   If   you   
want to speak on 
and   quote   all  those     things,     your 
colleagues would get lesser time. 

SHRI R. R. MORARKA: I would request 
you to extend the time. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): This is not in my 
hands. 

SHRI R. R. MORARKA: We will request 
the Chairman then. Sir, this is an important 
item which deals with the rights of this 
House. It deals with thousands of crores of 
rupees, the money of the poor people of this 
country. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Everybody has an 
important point to make. I am only requesting 
you to be short. I have got only three minutes 
for you. 

SHRI R. R. MORARKA: I would like to 
say as much as I can. Sir, I am quoting from 
the Public Undertakings Committee 68th 
Report, 1969-70, when the estimates had 
gone up by Rs. 90 crores:     They say: 

"The Committee highly deprecate the 
complacent attitude of the Government 
towards the escalation to such a magnitude 
(Rs. 90 crores) and they recommend that in 
future earliest opportunity should be 
taken to inform Parliament about major 
increases in estimates of a project." 

Then, Sir, they further say.    This is para 
3.43: 
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"Wide variation between the, estimated cost 
and the actual expenditure has become a 
common feature in the public sector projects. 
The Committee would, therefore, watch with 
considerable anxiety as to how in the 
ultimate analysis the actual cost compares 
with the estimated cost in the case of Bokaro 
Steel Plant both for Stages I and II." 

Then, in the PUC 14th Report, 1971-72 (5th 
Lok Sabha), they say—and this is the most 
important part:       j 

"They would like to observe that this is 
hardly a method of keeping Parliament 
informed. The Government should follow a 
regular method of keeping Parliament 
informed about major revision in Project 
Estimates of Public Undertakings through 
statements in Parliament suo motu and not 
wait for some Members of Parliament to put 
questions to elicit such information." 

Sir, there are some more important 
quotations, but since my time is up, 
I would not like to strain your courtesy any 
more, except to say that the Public 
Undertakings Committee and the PAC have 
made recommendations after 
recommendations, but, Sir, the Executive are 
treating these recommendations as mere 
routines—inevitable ritual of a democratic 
system. Sir, the same types of mistakes are 
being committeed; same leakage, same waste 
in Government spending take place year after 
year. And, Sir presumably the Government 
has not taken any step to improve the system 
or find out why this is happening. 

In conclusion, I would only briefly touch 
upon another point, and that is that in recent 
times there have been some serious drainage 
in public revenue. This has been existing for 
a long time, but they are now assuming 
bigger and bigger proportions. And included 
in this are Electricity Boards in all the States, 
most of the cooperative societies, sick units 
taken over by    ' 

the Government like textile, sugar, Indian 
Iron, etc., and some Schemes like the Delhi 
Milk Scheme which had been started on a 
no-profit-no-loss basis but which incurred 
loss of crores of rupees every year. I do hope 
that some reforms would be introduced by 
the Finance Minister to make parliamentary 
control more effective and parliamentary 
committees more purposeful. 

Thank You, Sir. 

SHRI HARKISHAN SINGH SUR-JEET 
(Punjab): Mr. Vice-Chairman, Sir, I want to 
comment on the Finance Bill not from the 
standpoint of my own party but from the 
declarations made by the Janata, Party itself: 
When I look at the Finance Bill, I find that 
there is no change in the pattern followed by 
the Congress for the past 30 years. In this 
House as well as in the other House, 
criticism was being made about the various 
budget proposals from the angle that deficit 
financing is very bad. It leads to inflation. 
The burden of indirect taxation falls on the 
common man. The policy has to be changed. 
Dependence on foreign aid will lead the 
country nowhere. And we have also seen on 
the basis of the budgetary policies followed 
by the Congress Party for the last 30 years 
that whatever declarations were there and 
whatever the claims they made for building 
socialism or 'Garibi Hatao', the disparities 
have increased. Even a recent report of the 
Reserve Bank on the rural areas reveals that 
the top 30 per cent own 82 per cent of the 
wealth, whereas the lower 30 per cent own 
only 2 per cent of the wealth. Every body 
agrees that the disparities have, increased. 
Judged from this angle, we find that the 
friends who had been earlier criticising the 
Congress Government budgets from this 
angle are coming in justification of the same 
type of budget from the same angle which 
was being  defended  earlier  by the  Con- 
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gress Party. And it has nothing to do with the 
declarations being made or earlier made by 
the Janata Party. I do not want to go into the 
declarations made during the elections or in 
the election manifesto. Even the recent policy 
statements made by the Janata Party make 
this clear. I want to mention this because 
perhaps those who formulate the policy later 
on forget when they come to the concrete 
questions. Here it is stated in the economic 
policy statement which was formulated by the 
Janata Party just before the budget proposals 
were being sorted out—i.e. in November, 
1977: 

"The Janata Party is opposed to any 
economic system which allows individuals of 
groups freedom to exploit others. At the same 
time, it is not in favour of the State 
possessing unlimited powers. While the Party 
bnlives in the need to release people's 
enterprise and initiative, it is opposed to any 
system which is based on exploitation". 
Then it says: 

"The Janata Party, therefore, will put a curb 
on economic power— 

(i) by imposition of physical limits, where 
feassible, both on existing possessions and 
future possessions; 

(2) through differential taxation of 
incomes and wealth and other appropriate 
measures so as to reduce, these inequalities to 
the minimum; and 

(3) to regulate or demarcate the 
technique or the mode and scale of economic 
operations, particularly in the sphere of indus-
trial production." 

I do not want to give more quotations. There, 
are so many about land reforms, about 
changing the structure etc. I do not want to 
take up the time of the House over this. The 
only thing I want to mention is that when we  
come to  the Finance Bill, 

the proposals contained therein are based 
similarly on deficit financing. Within a period 
of two years, more than Rs. 2,000 crores of 
deficit financing has been resorted to. Can it 
be justified? Will it not lead to inflation? Is it 
not going to lead to a rise in prices? I do not 
agree with any argument—and it will be self-
deception if we say—that now the prices have 
been arrested. Although in the beginning the 
Janata Party made a claim that they were the 
first to arrest the prices, yet recently the 
figures that we got show that because of last 
year's budget and this year's budget, the prices 
are on the increase every day. May be in the 
case of agricultural commodities, they are 
right. But can anybody today say the same 
about the prices of pulses. What are the prices 
of pulses? What are the prices of edible oils? 
What are the prices of medicines, cloth, 
cement, or for that matter anything which is 
used by the people. What are the prices of 
industrial good? They are going up. Between 
April, 1977 and December, 1977, there has 
been an increase of 9 per cent in the prices of 
consumer goods. That has been the position. I 
do not know from where they get their facts. I 
have seen the debates also that different acts 
were supported by different persons to argue 
their case. If you ask a housewife she will tell 
you the position. Can anybody say there is no 
price increase now? It is bound to be because 
with deficit financing and with indirect 
taxation there is bound to happen what is 
happening. 

Similarly, so far as taxation measures are 
concerned, if we go into the figures of earlier 
years upto 1976 and 1977 we find that tHe 
share of indirect taxation has become 80 per 
cent. It is also true that this increase falls on 
the common man. Now also, this present 
taxation of Rs. 499 crores, the highest ever, 
falls on the common, poor people; it is bound 
to fleece them. And this taxation is bound to 
increase further. 
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[Shri Harkishan Singh Surjeet] Recently the 
Economic Times made a survey. It says that 
25 companies were able to amass a gross 
profit to more than Rs. 900 crores in 1976-77. 
In a report issued by the Department of 
Company Affairs it was stated that during the 
last five years of "socialism" and "Garibi 
Hata^'', twenty big houses were able to amass 
wealth and increase it by 85 per cent. I do not 
find anywhere in the Budget this resource 
being tapped. What is being done is, as earlier 
done, that the burden is being put on the com-
mon man. But those who have been able to 
make the best use of all the investments in 
agriculture during the past twenty years have 
not been touched. This is the position. You 
are taxing the poor leaving out the well-to-do 
sections. 

Mention is made about subsidies and other 
things. There is mention about agricultural 
development. 40 per cent. is devoted on 
agriculture. Earlier also it was 27 per cent, or 
25 per cent. There is increase on power, on 
irrigation and such other things. No doubt it 
will help in increasing production limit it is 
not going to remove disparities, it is not going 
to benefit the agricultural labourer and the 
p<for peasant. Unless you resort to some 
other measures of land reforms it is not going 
to help in expanding the internal market. That 
is why you are today able to say that our sugar 
production has gone up to 60 lakh tonnes, a 
big production. But there are no buyers in the 
market. You might say the prices are coming 
'down but they are going up. Only the Prices 
of all agricultural commodities, especially 
commercial crops, are coming down. 

Today I read an editorial in the Economic 
Times. It extensively quotes the report of the 
Committee on Public Undertakings. I have 
not much time to quote from that report. It 
has stated how the jute grower is fleeced. 
Similarly, in the morning there was a 
discussion here on cotton 

prices. Every where the cotton growers are in 
difficulty although the prices of cloth have 
not come down. Similar is the case with 
tobacco. Similar is the case with other com-
modities. 

About sugar although it is being claimed 
that sugar production is 60 lakh tonnes, this 
year the peasant has suffered very much. 
Nobody has purchased sugar cane even at the 
rate of Rs. 3 per quintal and the crop is being 
burnt. I can say that not less than 15-20 per 
cent, crop was wasted. This is the position. 
This is the result of the policy being pursued. 

Yesterday there was a deputation from Goa 
and 80,000 fishermen came to get protection. 
Earlier, according to the 1974 Act of Goa, 
they were allowed to fish up to a depth of 25 
feet. Others were not allowed. Those who did 
not have mechanized boats were allowed. 
Now, 400 mechanized boats have been 
allowed in that area and now those people 
who da not have mechanized boats are der 
prived of their rights. They are on the verge of 
starvation; they have no work; and they 
constitute 10 per cent of the whole population 
of Goa. So, this is what is happening. 

Therefore, if you go into all these things 
you will find that the total result is, last year's 
Budget has not helped in implementing the 
pledges given to the people, nor has it helped 
implement the policy which has been put 
before the people by the Janata Party. The 
total result is, everywhere you find news of 
unrest. What is happening to the Harijans at 
various places? These questions are coming 
up because of aggravation of class struggle. 
Whenever the agricultural workers demand 
more wages, when they want to fight against 
eviction, they are attacked. And the result is 
the firings, burning of their huts and so on. All 
these questions we find every day in the 
newspapers. 
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Similarly, when there is inflation and rise in 
prices, immediately the working class is 
affected.    Wages are reduced.    My  hon.    
friend  who  spoke before rne said    that this 
time     our Five-Year Plan is 46 times bigger 
as compared to the first Five-Year Plan. It  
could  be,   on  the  basis  of prices. Even if 
you     come to the     concrete figure of 46 
times, what are the prices now  as  compared  
to   1952  when  we started    planning?    So, 
the    position now is as it was earlier.    For 
years together there were so many claims of  
building     socialism,  doing     away with  
disparities,   overcoming  poverty and 
unemployment.   Now also slogans are being 
raised.    But so far as implementation is 
concerned, there is a big   gap   between   the   
promises   and implementation.   This is 
bound to result  in discontent  among  the 
people and unrest  among the people.     And 
naturally you resort to the line that unless  a  
strike  is     withdrawn    you won't talk.   The 
same language which was used by the, 
Congress Party for many years is    being    
used by    the Janata Party also today.    If this 
line is  pursued,  naturally  the people  are not 
going to take it lying down. 

Therefore, what I would suggest is a 
reconsideration of these proposals, at least. 
These levies, these excise duties which fall on 
the common man—the levies on medicines, 
cloth, bidis, electricity and so on—should be 
withdrawn and unless they are withdrawn and 
there is a little change with an assurance to 
the people that the money will be spent on the 
common people, the lower sections of people, 
it will not create confidence and then the 
people will come to the conclusion that the 
Janata Party is misleading them in the same 
way as the Congress Party has been mislead-
ing them earlier.   Thank you. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, much of what I would like to say by way 
of criticism of the policy of the Government, 
Comrade Surjeet    has  already said.    One 
can 

add to it. He himself would have done it if he 
had a little more time. The only thing is, we 
have to draw the corect conclusion from what I 
am saying, what he has said and what many 
others have said. And that is very very 
important. 

As far as this Budget is concerned, nothing   
is   going   to   be   changed:   It It  has  been  
passed.    As  you  know, we have no    powers, 
constitutionally speaking, to alter it.    We have 
some powers to recommend which, perhaps, 
may be done, will be done—I do not know—
but the    matter has    already been   clinched.     
An  additional   taxation of Rs. 100 crores has 
been levied. The total is     Rs.  525    crores.    
Then there is a provision for deficit financing 
in addition to what has been already done last 
year.    That will also fall on the    people.    
Deficit financing is a means of fleecing the 
people, for helping the     capitalist     class     
Congress has pursued it; you are pursing it.    
And you are, pursuing it by saying that you do 
not like deficit financing.    We heard    such 
things    before. But  a   bankrupt  Government 
with  a bankrupt economic policy cannot but 
take  recourse  to  deficit financing  on the one 
hand and    tax the    common people on the 
other.   Both these features are there in the 
scheme of resource mobilisation under the 
Budget. 

Now, Sir, I think I will take the opportunity 
of making a few general observations. First of 
all, I do not know what will happen to our eco-
nomy when this Government is behaving in 
this manner. Can you imagine an economy 
being improved, or even established or 
maintained, when the ruling political leader-
ship of the country is in a supreme crisis like 
the one through which the present Government 
is passing? What is surprising is that they have 
been in a position to present the Budget, that 
they have not quarrelled over the preparation 
of the Budget, that the Budget has not been 
torn to pieces  by different  Ministers pulling 
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in different directions.    That itself is . a great 
achievement for this Government.    Well, I need    
not say    much after what    Mr.  Charan     
Singh has said.    Mr.  Charan  Singh  has said  it 
himself    being a party to    it, but he would not 
admit  that he is a party to it.   That is the way of 
sanctimonious hypocrisy.    I have read it twice. 
I shall read it again.   "A party whose leadership 
is not inspired    by   truth, justice, or public    
interest can    never deliver the goods, or render 
any service to the people".   This is what Mr. 
Charan Singh says in his letter to the ruling     
party     Chairman,     Chandra Shekhar.    Who     
are these    leaders? Some of them are; Mr. 
Morarji Desai, Mr. H. M. Patel: and others are 
there. Anyhow,   leaders   are  there.    This   is 
the, greatest condemnation of the leadership by 
a co-accused.    Whether he will turn a hostile 
witness when he comes to this House, I do not 
know, because now these are the days of the 
witnesses  turning     hostile.    Whether Mr.   
Charan Singh will turn a hostile witness,   after  
having  publicly   made this announcement 
about the leadership,  I  do not     know.    
Therefore, I . reserve my opinion on this.    But 
this is what he has said.    Do we expect such a 
leadership, which, according to No.  2 in the 
Government,  cannot be expected to serve the 
people or    do any good service, to    produce a 
presentable Budget?  They cannot.    And they 
have not done it. And you see the  crisis.    See  
the newspapers Who bothers about the Budget 
now?    The Budget is over.   Now they are 
coming forward  with  a  shameless  industrial 
Relations Bill under which the rights of the 
working class are being taken away.    I ask    
them not to     commit semi-fascist  crimes.    If 
that kind  of Bill is brought, it will be defeated 
in this House. I know that. But this   is a 
provocation    to    the    working    class people.    
The  right  to  strike  will  be taken away under 
one pretext or another.    Many other things have 
been proposed, we are told, which are, hos-' tile     
to the     working  class     people, 

which are openly brazen,    shameless 
concessions to    the monopolist    class. 

And, this is called "the Jana la 3 P.M. 
Government." Where is the Janata? It is 
neither in the Budget nor in the proposed 
Industrial Relations Bill nor in your acts in 
which you have displayed your wea-pons; 
your muskets, your bullets and your tea-gas 
shells at Pantnagar, Agra, Bailadila and many 
other places. Can you expect this Government 
to display any sympathy? 

As far as the Budget is concerned, Sir, what 
do we hear now-a-days? We find that the 
Government is being run from many centres. 
How many centres, I do not know. But; who 
does not know that the All-India Institute of 
Medical Sciences has become a centre of the 
Government apart from the Safdarjung Road 
or other roads? The Government is being run 
from very many centres. 

The components  of the Janata  conglomerate   
are   falling      apart.        The emerging   
situation   is   this.        Within each component 
of conglomedate now differences     are    
coming    up.      The five,     'panch-pandavas'     
are     falling apart.    I    will    not    call    
them    by that    name.      You    can    call    
them whatever you like.    Within these fives, 
within each of them, differences    are coming  
up.    How  can  they  run     the economy of 
the country?   Just take the Jana Sangh.   They 
are supporting Shri Morarji  Desai  here  but  
are  opposing him in Haryana, supporting Shri 
Devi Lal.   They are supporting Shri Morarji 
Desai  here,   and   some  of   them      are 
supporting Shri Ram Naresh Yadav in 
Lucknow.    This is  happening.    And  I am  
told  now that  a bargain  is going on that if the 
dissidents are r«Rdy to offer  the   Chief   
Ministership   of  Uttar Pradesh to a Jana 
Sangh M.L.A., they would   evolve   and   
force   a     dissident Government.    This  is  
going   on.   Now such   things   are  
happening,   and      do you  expect  any 
direction in  economic policies? 
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I am talking about Madhya Pradesh In 
Bihar there had been no discussion at all 
today. In Uttar Pradesh there is the PAC raj. 
In Madhya Pradesh you have seen a 
patchwork has' been made. How are the 
things happening? There are ad hoc 
committees, ad hoc committees, ad hoc 
committees and again ad hoc committees. 
Wonder-ful. I do not know how they can 
produce the  results. 

We are fortunate that they can sit together 
in the Treasury Benches without quarrelling, 
because otherwise we may have to call the 
PAC here to deal with them. There cannot be 
section 144 within the House. You are sitting 
quietly and calmly without being at each 
other's throat in the House, that you are doing 
outside. Good. Any way, this is the only thing 
we have got now. We have got a definition of 
the Government in this country. Today at the 
Centre we have got a Government by 
Constitutional definition. We have not got a 
Government in substance or in point of fact as 
a Government is understood in a 
liarliamentary cabinet system. If that is not 
realiser, the crisis in which we have been 
placed will never be realised. I leave it at that. 
I have no illusion about what we can expect. 

The Five-Year Plan has come. We shall 
discus: it in a matter of two days. What the 
Plan is, we can show. It is a charter of 
bankruptcy. The S;xth (Draft) Five Year Plan 
presented by this Government is a testament 
of bankruptcy. Well, I hope, it will not be 
passed by the National Development Council 
certainly not unanimously.  I     congratulate     
those 

Chief Ministers who expressed their' 
reservations at the last National Development 
Council meeting. I do hope that this Plan will 
not escape them. 

One or two other things I would like to 
make. In 1977 I brought it to the notice of the 
House that the Government was in possession 
of certain documents relating to expenditure 
of foreign exchange by the Goen-kas abroad 
without the permission of the Reserve Bank. 
These are there in the proceedings. Mr. H. M. 
Patel denied that there was any such docu-
ment in the possession of the Government. I 
have made further investigation, and this is 
the result of my investigation. In February, 
1977, the Information and Broadcasting 
Ministry sent certain documents to the 
Enforcement Directorate concerning the 
Goenkas for further investigation. Perhaps an 
Additional Secretary of the Information and 
Broadcasting Ministry—probably his name is 
Mr. K. L. Varma—sent these papers to his 
equivalent in the Directorate of Enforcement. 
Now, Sir, unless the document which was in 
the Ministry of Information and Broadcasting 
has been destroyed, something should be 
available to the Government. Something 
should be available. Make en-auiries there. 
But Goenka now is the favoured person. I 
shall deal with him a little later. 

Now, Goenka. as I said, is a favour 
ed person. His people are being en 
couraged everywhere. Goenka 
has been saying that on the sugges 
tion of Mr. Morarjibhai—he has been 
telling his friends; I am not saying it; 
I am not attributing it to Mr. Morar- 
ji Desai; Mr. Morarji Desai may 
make it clear, can deny it, because I 
am not saying that Mr. Morarji Desai 
is saying this; this is what Mr. Goenka 
is saying to his friends—that on the 
suggestion of Mr. Morarjibhai and 
Mr. Kantibhai, he had to appoint 
Chandra Kant Shah as the General 
Manager of Traders (Private) Limi 
ted Ahmedabad. the proprietors of 
Lok Satta and  Jana Satta.    Traders: 
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(Private) Limited is a benami Goenka concern. 
And he has been saying that one Vasudev 
Mehta who brought in as Editor had to be 
relieved because— Mr. Goenka has been 
telling this to his friends—Mr. Morarji Desai 
and Mr. Kantibhai did not like him to continue 
as 'the Editor. Now, Mr. Vasudev Mehta, I am 
told, does not know what is really behind all 
this but Mr. Goenka says it is Mr. Morar-
jibhai's intention-—I say, Mr Goenka says; he 
has been telling his friends— to get rid of this 
gentleman, Mr. Vasudev Mehta. He wants him 
to t>e got rid of so that somebody else could 
be brought in—he has been brought from 
abroad or somewhere— who can run the 
paper. Now, Sir, as you konw, Mr. Vasudev 
Mehta was taken to this paper by Mr. Goenka 
from Gujarat Samachar where he was 
Assistant Editor. And he was taken on the 
recommendation of Mr. Radha-krishnan of the 
Gandhi Peace Foundation. Today he is asked 
to get out cf it because, according to Mr. 
Goenka, somebody high up does not like him. 
Well, if this kind of thing is true, it is bad. 
Even if it is not true, you can see how Mr. 
Goenka is behaving. Now, Mr. Goenka, as I 
said, has been very much favoured by the 
present Janata Government. Some day I said, 
Mr. Goenka's Penthouse or whatever the 
building is called, is the Vatican of the Janata 
"Party: This was when Jayaprakashji used to 
live there. Now I find that Mr. Goenka is 
almost the financial hope of the Janata Party. 

SHRI JAGDISH PRASAD MATHUR 
("Uttar Pradesh): Does he know that Goenka 
is one of the worst sufferers under the Janata 
Government because of the Janata 
Government's policy. On advertisement and 
the wage Board. 

SHRI BHUPESH GUPTA: My friend has a 
funny idea of suffering. Goenka is the worst 
sufferer!    (Inter- 

ruptions) Because he defalcated funds, some 
prosecutions was made. But nothing has 
come... 

SHRI JAGDISH PRASAD MATHUR: I 
hold no brief for Mr. Goenka. But when you 
say that the Janata Government favoured him, 
I oppose it.    They did not.    And he suffered. 

SHRl BHUPESH GUPTA: Sir, this House 
has a tradition whereby nobody gets up to 
defend Goenka and Birla. That is the 
tradition. Nobody gets UP to defend Goenka 
and Birla. But nowadays with the Janata in 
power we have g'°t increasing defence of 
Goenka... 

SHRI JAGDISH PRASAD MA^ THUR: I 
wanted to put the record straight. I have a 
right to defend my party and my government. 

SHRI BHUPESH GUPTA: Anyway, you 
will not understand it. As I said, Goenka has 
become the financial prop of the Janata 
power. And naturally you will have to speak 
like that. Everybody knows that. I can give 
more instances of how Goenka's men are put 
in important positions. This is one thing. 

The second thing is this. Mr. Biju Patnaik, 
my good friend,—he is not here—said, at 
Bailadilla these workers had to be sacked 
because Japan would not buy iron ore, and he 
g^t away with that statement, with that 
assertion. What happened actually? A 
contract was signed on April 3, 1970 retween 
the MMTC and the Japanese Steel Mills for 
export of 61,260,000 tonnes of iron ore dur.ng 
a 10-year period commencing from April, 
1971. Now, what they have done is this. In 
the terms of the contract the quantity of ore to 
be exported each year was also specified with 
an option to increase or decrease that quantity 
by 10  per cent... 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Bhupesh, these 
friends here want you to come before the 
mike. 



221 Finance [ 8 MAY  1978 ] Bill, 1978 222 

SHRI BHUPESH GUPTA: Oh, sure, I 
would like to be heard. 

Sir,  according to that contract      a total of 
45,100,000 tonnes minus a    10 per cent     
decrease was ordered     by Japan; that is, 
39,590,000 tonnes were to have been      
exported by April 1, 1978.    But only 
32,004,769 tonnes    of ore  was  actually  
exported.  Furthere, according  to  the  
agreement,      Japan should  have   imported  
45.10    million tonnes of iron till March 31, 
1978.   It has taken so far 32.40 million tonnes, 
and hence there is a balance of 12.7 million 
tonnes.    In      addition     from April 1,  1978 
to  1980, for the      next three years—the 
uncovered period of the contract—it has to 
take 16.6 million tonnes.    In all 28.86 million 
tonnes in these three years, at an average of 
9.62 tonnes of iron ore annually, is t0 be 
exported.    If in 7 years the MMTC exported   
only 32.4     million tonnes, it is obvious that it 
cannot export   28.86  million  tonnes  in  three 
years unless mining is vastly expanded.   
Where then is the question of reduction of   
strength   of   the   iron ore miners?    Explain  
it.    Mr.  Biju  Pat-naik should explain why 
they had not been  able  to  supply Japan the  
contracted quantities in the earlier years. I am 
not saying this Government was responsible.    
But    the fact     remains that of the existing 
contract which the Government    insists upon,    
this Government will not be able to make up 
the deficit or the backlog in the matter of 
supply.   In fact, he has   no explanation.    And 
yet. we are told the workers  had  to be  
retrenched      and Japan  has  reduced  its  
contract.      Is that  the  way  to  treat   the  
workers? What has happened in Bailadilla      
is shocking. Yesterday Pandit Daji from 
Madhya Pradesh, the secretary of      a unit of 
our party,—he has come after visiting that 
area—has given a full account     of   what   has  
happened.    We are publishing that thing.   
You will be horrified to know of the murder, 
rape, molestation of women on a large scale, 

burning of their huts. There is      no crime that 
is known which has    not been    committed by    
the police      of Madhya     Pradesh, Mr.    
Sakhalecha's police. Sir, this is what has 
happened. Not  Only   that.     When  this   
shooting was going on,  and when the houses 
were being burnt the same night, Sir, the police 
officers were being brought to a place where 
dancing girls  were brought!    All these things 
have taken place—such inhuman   barbarous, 
vulgar,  brutal things have taken    place and yet 
they want to praise the Janata raj.    Sir, the 
matter needs investigation      and,    today, Sir, 
Mr.      Ram Naresh Yadav has defied our 
proposal to investigate into these things,    the 
proposal for a judicial investigation in. to the 
firings and shootings in Agra. Sir,    I would not 
like to take much time.    I will make only one 
or two paints   and      I   will   then   sit   down. 
Sir,    in today's questions, there is    a question 
regarding the profits by   the large industrial 
houses and a reply has been given.   Now,   
what is the story? And,       how can you 
complete     the story?    You  see,   the    
Congress    raj built up  the  monopoly  capital.  
They entered the temple of monopoly capital to  
worship monopoly capital and they were 
praying to the monopolists that they were    
better    devotees    of monopoly capital.    
(Time bell rings). Competition     is    there     
now    between    the    one    group    that 
started it, on the one hand and, the new raj that 
has stepped in now on the other. Here, Sir,   in   
today's    questions, the details have been  
given.  The    question    is    whether    some    
large    industrial houses have registered profits 
during  the  years  from   1972  to   1975 and  
the reply is given    in the form of    a   
statement    and  the   statement indicates    the    
level    of profits which is   sometimes 60   per   
cent   or more. The    list    gives    details    
about  120 companies    or    so    belonging   to 
the 45     monopoly     houses.    Now,    what is 
the    rate    of    increase    in    their profits?    I 
would    like to read    out 



223 Finance [ RAJYA SABHA ] Bill, 1978 224 

[Shri Bhupesh Gupta] something from this,  
would read out the profits earned by the com-
panies in 1972 and then in 1975. Take, for 
example, ACC Vickers. In 1972, it was Rs. 63 
lakhs; in 1975, it was Rs. 1.11 crores. I am 
only giving the figures which are in crores 
and not the ones in thousands. Then, ACC. 1P 
1972, it was 3.83 crores, and now, that is, in 
1975, 8.96 crores. Then, Ashok Leyland—
you know what it is—it was Rs. 1.72 crores 
and now it is Rs. 8.98 crores. Now, come to 
the great Birlas. Now, Mr. Mathur, will you 
speak for the Birlas? 

SHRI JAGDISH PRASAD MA 
THUR: You have been speaking 
throughout for Mrs. Gandhi and her 
supporters. 

SHRI BHUPESH GUPTA; Sir, the Birla 
Jute Co. earned a profit of Rs. 2.46 crores in 
1972 and, in 1975, it is Rs. 6.75 crores. Then, 
Gwalior Rayons of the Birlas. It was Rs. 6.62 
crores then and now it is Rs. 24.00 crores. 
'Now' means 1975. It is Rs. 24,22,80,000. 
Then, India Steamship, it was Rs. 169 crores 
then and what is it within four years' time? It 
has come to Rs. 8.19 crores. Then, Orient 
Paper Mills of the Birlas. If was Rs. 5.72 
lakhs then and now it Rs. 15.25 lakhs. Sir, 
these are the figures and I am just reading out 
only a few of them. I will not read out all the 
figures. I am only reading out the staggering 
figures. Then, come to the Singhanias, Sir. 
Take the case of the J. K. Synthetics. It was 
Rs. 4.64 crores and now it has gone up to R'  
13.44 crores.   (Time bell rings.) 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Now  conclude, 
please. 

SHRi BHUPESH GUPTA: Sir, these are 
the figures and I can give many more figures. 
This is the rise in the profits of these big 
houses. What are you doing? Your policy is 
to boost them further and you have 
announced it    also.    A free    market 

economy you have decided upon so that they 
can have such profits. Whatever little 
restriction, curb or regulation was there, you 
have removed them and you have given them 
the green signal: 

"Go ahead; we are behind you. The 
Janata Government is behind you to beat up 
the workers on the one hand and to bluff 
the nation on the other. We are the Janata 
raj and we are for monopoly houses." 

SHRI G. LAKSHMANAN (Tamil Nadu): 
Sir, I want to raise a point of order. Sir, when 
the time is allotted for the Members, it should 
be adhered to. I am not going into-the merits 
of what Bhupesh Dada has spoken. When the 
time is allotted in this House, I find that 
Bhupesh Dada is the chief person—I am not 
saying that he is the, chief villain—and he 
takes the time of the entire House. I am sure 
that the Chair does not ring the bell as in the 
case of the other speakers. I do not know what 
the, understanding is. Many new Members 
have come to this House and I ktrw that many 
new Members Wiuit to speak and they do not 
get any time at all. Therefore, I would sug-
gest. Sir, that the Chair must be strict in this 
and however great he may be, he should not 
exploit the chances of the other people. He 
was speaking about Mr. Goenka's exploi-
tation. Here, Sir, he is exploiting the time of 
the ord'nary Members of the House. 
Therefore, I would like to mova that whoever 
it may be or however experienced he may be 
or even if he were a life-time Member of this 
House, the rule shall be that if 20 minutes are 
allotted to him, it will be only 20 minutes, 
whether it is Mr. Bhupesh Gupta or Mr. 
Laksh-manan or any Member, Sir, I think the 
Chair will agree to this. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Thank you very 
much. 
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SHRi G. LAKSHMANAN: You have rung 

the bell three times. But Mr. Bhupesh Gupta 
is not able to respect it and he is doing it at 
the, cost of the other speakers. You have been 
saying that he has got five minutes more or 
ten minutes more. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): That is all right. 
Now, I am calling Mr. Chanana. 

SHRI G. LAKSHMANAN: Sir, what is 
your ruling on this? 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): I will go according 
to the time allotted. 

SHRI G- LAKSHMANAN; I am saying 
this in the interest of the new speakers. 

SHRI BHUPESH GUPTA; Sir, 1 am very 
glad about what he said. You can understand 
it if, just for making a simple point, he takes 
ten minutes or a little more. But I submit to it. 
I fully sympathise with you, Mr. 
Lakshmanan, and I will finsh in two minutes' 
time my speech. But I am very glad because 
you have set a very good example by taking 
so much time on a simple point of order. A 
point of order should be so long. Any way, 
Sir... 

SHRi G. LAKSHMANAN: Sir, there is 
another thing. I have raised this point of order 
because of the health of Mr. Bhupesh Gupta. I 
think he will agree with me. He is a bit ill 
now and if he speaks, it is not good for his 
health. I am interested in his health. That is 
why I am raising this point of order. 

SHRI BHUPESH GUPTA: Sir, 1 am 
exceedingly grateful to my friend. But he 
does not know that to allow me to speak 
longer is to look after me better. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): That is all right.    
Please conclude. 
371   RS—8 

SHRI BHUPESH GUPTA; Sir, the only 
thing that I would like to say is that this 
Budget—as Mr. Surjit and some others have 
spoken earlier—is one, of the worst Budgets. I 
don't say "the worst" Budget. This is one of 
the worst Budgets that we have seen, that I 
have seen, during my career in Parliament. 
But what is most outspoken in this Budget is 
the present bankruptcy in the matter of 
economic policy direction and policy 
thinking. It is very cruel and vicious and it is 
anti-democracy and anti-growth and the 
economic crisis will be accentuated by the 
implementation of the Budget proposals. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): All right. I am 
calling Mr. Chanana. 

SHRI BHUPESH GUPTA; It can only be 
opposed, sir, I have been, impressed by my 
friend's advice, the advice of Mr 
Lakshmanan. He wants to look after my 
health. Sir, I have got to go now and I have 
got other meetings. He has reminded me that I 
have to go to those meetings. I am very  
grateful  to  you. 

As I said earlier nothing can happen. 
Nothing can happen. The Janata power is the 
power that is leading the country towards 
disaster, economic disaster, political disaster, 
and I would say that the only person you are 
helping today is the person who helped you to 
come to power. That is all. It looks as if it is a 
liability and it has to be opposed. 

SHRI CHARANJIT CHANANA (Delhi); 
Sir, I stand to oppose the Finance Bill. While 
the objectives of imposing taxation in a 
developed economy could be just collection 
of revenues, it is not so in a developing eco-
nomy. A developing economy has to look into 
the impact of indirect taxation on the common 
man, on the majority of the community. The 
direct taxation in a developing economy is 
again having the object of adoption  of the  
criterion  of equity.  I 
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[Shri Charanjit Chanana] 
can appreciate, in fact, the agitation that Mr. 
Salve's speech provoked in the Treasury 
benches, and I will try to give an explanation 
to that also. But here I would quote the Indian 
Indirect Taxation Enquiry Committee, whose 
report has just come. It says: 

"While adopting a taxation policy, we 
enquire into the ways in which the tax system 
can, while meeting the requirements of reve-
nue, minimise the burden on the poorer 
sections of the community, promote 
economic efficiency and further, rather than 
hinder, the objective of planned 
development." 
This is the criterion. If we judge the impact of 
the Budget, then I will tell you  what  
happens. 

The incidence of a tax has been 
traditionally defined to mean final resting 
place of the money burden. There are taxes 
like taxes on commodities which are 
completely shifted forward to the consumers. 
For a developing economy like India which 
was till recently committed to socialistic 
values of life and seriously wanted and meant 
to raise the revenues for the State in such a 
way that the incidence of taxation is 
equitable. Revenue from wage goods is an 
example the Government inherited, along 
with other economic assets from the Congress 
Government. This is the analysis made by the 
Indirect Taxation Committee. I shall not read 
out the whole statistical table. I will lay it on 
the Table of the House. I will only say that 
revenue from wage goods is an example—the 
Janata Government inherited, along with 
other economic assets from the Congress 
Government, an earning in the Taxation 
structure where the Congress Government po-
licies brought relative share of revenue from 
wage goods from 50.9 per ctent of the total 
(State Revenue in 1956-57 down to 16.2 per 
cent of the total revenues of the States. 

We must remember one thing that the 
Janata complex has a few commitments also,    
about    which    my    hon. 

friends Shri Bhupesh Gupta and Shri Salve 
forgot. And it is this. The Finance Bills 
introduced by them ever since they came into 
power, have to feed the Janata political prism. 
The components of the ruling party have 
divided different sectors of the economy 
amongst themselves as a part of the legacy. 
The core of the economic policy has a 
Swatantra outlook, with the hon. Swatantra 
Finance Minister as the head of the Ministry; 
the agricultural policy has a BLD outlook in 
the interests of the farming tycoons and the 
Jana Sangh has given a traders' outlook to the 
Janata economic policy. The prism also 
reflects the vested interests of the ether 
constituents of the Janata to their convenience. 
And then there is a free flow of slogans, not 
bothering for the contradictions inter se, 
because we have seen in this House one 
Member talking against multi-nationals and 
the other saying that we will accommodate 
them also. Now, all this is being done at the 
cost of the whole nation. The political prism, 
that is, the Janata party, therefore survives on 
this type of menu, which can only assure one 
thing—destruction of an economic in-
frastructure built with great effort over the 
last, thirty years. Instead of ,feeding respective 
sections, the Finance Bill should act within the 
honest objectives of a budget on an optimum 
growth objective with the most equitable 
distribution of the impact of taxation and 
benefit of expenditure. This can only be 
visualised and built by a generation committed 
to the future of the country in the interest of 
tomorrows to come. Living in yesterdays,  we 
cannot do it. 

On the tax front, the Finance Bill has hit the 
common man adversely. By not tapping the 
direct taxation potential, it has failed to rnop 
up resources from the affluent sections of 
society for     development.     Mr.  Salve has 
put     forward  a  very     important point.    It 
is not only raising the    tax rates,    but    it is    
effective     taxation 
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which is more important. The Finance 
Minister must be aware of the "Balance-sheet 
Approach". The "Balance-sheet Approach" 
wants you to have effective taxation. What we 
do is this. The balance-sheets pertaining to the 
corporate sector are scanned through properly. 
If you do that, the potential •of tax revenues is 
higher than what we collect out of them. I 
would say that it is incorrect calculation of the 
revenues which should be mopped up out of 
the potential resources. In fact, by granting a 
tax holiday to them, the equity slogan of the 
Janata manifesto has been given the go by. 

On the other hand, people who do not have 
the capacity to pay taxes will bear the brunt of 
the indirect taxes. The basic levy of 5 per cent 
on excisable goods of common use such as 
sugar, kerosene, tea etc. will have a minimum 
impact on the taxpayer. But the poor man has 
already started feeling the pinch over his cup 
of tea, the sugar he puts in it and the kerosene 
he burns to prepare it. In addition, the price 
hike of milk in Delhi have increased the 
burden of the common man. I would draw 
your attention to the interesting—I would call 
it contradictory—statement of the hon. Prime 
Minister justifying the rise in milk prices in 
Delhi because the prices in Bombay and. 
Calcutta are higher. First of all, I will bring to 
your notice the model that you have before 
you. The American economy subsidises the 
basic essential goods. The basic essentials are 
always cheaper. But here the cup of tea which 
used to cost 25 paise before the Budget is 
costing 50 paise now. This basic levy of 5 per 
cent has, in fact, inflated the prices. You can 
imagine the impact of this on the common 
man. 

The post-Budget calculations of the 
Finance Ministry of the impact of indirect 
taxes on the common man at 0.77 per cent is 
not realistic because small tax increases do 
not operate so simply. Indirect taxes work as 
escalators and, therefore, their impact has to 
be gauged at various stages.     The 

index numbers of wholesale prices are 
meaningless for the common man, more so 
when they contradict the fact of rismg prices. 
The common man puts the question: You are 
students of economics. Tell us who is telling a 
lie. Either the index tells a lie or we tell a lie 
who pay the higher prices. There is another 
aspect of the rise in prices. The price hike 
passes down to the common man. 

The railway budget which claims to be a 
big surplus budget will be affected because of 
tax on coal, coke, electricity and diesel. 
Although the railway budgets in the past have 
shown surpluses, what would happen to the 
present railway budget after this levy of 5 per 
cent? If we take things as they are, coal 
registering a rise of Rs. 5/- per metric tonne; 
coke a hike of Rs. II- per metric tonne, would 
mean an additional expenditure of Rs. 6.30 
crores for the Railways. Due to a two paise 
per KW hours, Railway's total consumption 
of 3170 million KW hours would cost them 
an additional amount of 6.34 crores of rupees. 

Diesel consumption would add to the 
expenditure of the Railways by Rs. 1.94 
crores. In addition to this, the stores coming 
under the special excise would mean an 
additional expenditure of Rs. 5 crores. Thus, 
the Rs. 65 crore surplus budget of the 
Railways would be reduced by a cut of at 
least  Rs.  20  crores. 

The Railways are also considering ways 
and means to cover up this hike. In case the 
impact of this penalty has to shift on to the 
consumer, well, one can imagine his plight. 

Sir, the Budget claims to be giving 
incentives to the new industrial ven-turep, and 
the hon. Finance Minister has been expressing 
that he was puzzled. Many a time he 
expressed his puzzles in public speeches and 
we must appreciate his puzzles which appear 
to remain unsolved because the  incentives  
by  him  are  not  likely 
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[Shri Charanjit Chanana] to change the 
health of the investment climate. 

Sir, I may refer to another slogan which 
was inherent in the Janata Manifesto. That 
was connected with employment. They have 
been talking of total employment within a 
period of ten years. Now that the rolling 
concept has been accepted, the slogans and 
promises have both started roiling into a 
number of years. Sir, it is very interesting, 
though not very happy to note the hon. 
Finance Minister and even the hon. Prime 
Minister saying—though it is not very easy —
that the prices would come down within six 
months. Our only appeal is, why do you make 
a commitment connected with a period? Don't 
talk of any peroid. Just say, "in future, if God 
helps, we will be able to achieve this."' And 
total employment in India should not be left as 
a hollow slogan. It is the honest submission of 
every Member of this House that each 
Finance Act or the Budget must generate a 
fund for further generation of employment for 
each and every employable man and woman 
in the country. Once they raise a good slogan, 
they should accept it also. My appeal is that 
they should generate a fund which may create 
social and nomic security. And economic and 
social security should mean an unemployment 
allowance for each and every employable 
worker, a man or woman fit to work. Let us 
make a start of this. We can. in fact, have it in 
a few stages. 

Sir, another point raised by my hon. friend, 
Mr. Salve, related to deficit financing. 
Unfortunately this is my subject and so I feel 
committed to reply to this also. It has been 
said that deficit financing had been rSised 
only by n times. Then you are giving some 
explanations. You make a statement that you 
will get over deficit financing by resorting to 
foreign exchange reserves and by selling gold. 
But they should explain one thing. As a 
student of economics, I know that the sale of 
gold is not that simple. You are first of  all    
promoting    the 

'black money' to be converted into 'yellow 
money' by selling gold. This is the new 
concept that you have developed. If you see 
the price-behaviour of gold prices ever since 
the announcement of the sale of gold, that will 
relate a different story altogether. Secondly, 
resorting to foreign exchange reserves to meet 
the deficit budgeting or deficit financing is 
just like the story that I was telling my friend, 
Mr. Salve. These people are trying to give an 
explanation that by selling away my property. 
I remain a rich man. Sir. I was associated with 
this for a number of years. The foreign 
exchange reserves are raised with one ultimate 
object and that is, we can convert this into an 
investment potential. What is most 
important— j.nd I personally feci what Is 
religious for us—is that we must try to raise a 
model of optimum utilisation of the foreign 
exchange reserves with us rather than keep on 
saying, "Look, the foreign exchange reserves 
are registering a rise of Rs. 150 crores per 
month." This 'acceleration effect' has been  
inherited  by  you. 

All right, even if we did not do, you do 
something but do not go on disposing of the 
valuable foreign exchange reserves that is not 
your own money. That is a deposit with you 
and that deposit has already started showing a 
decline and it will show a further decline if 
you do not bring out a model scheme for the 
utilisation of these foreign exchange reserves. 

Now, my friends have talked about the Five-
Year Plans. I understand in the Lok Sabha a 
statement has been made by the hon. Prime 
Minister this morning. I think we will also get 
some time for the discussion of the Five-Year 
Plan. Now, a certain amount has been provided 
for the Sixth Five-Year Plan. But we must 
understand one thing, namely, that that amount 
is a rolling concept. We have tried to follow a 
concept without having the infrastructure to 
absorb it and allow it to operate. It. is just like 
putting fuel into the model of an automobile 
without wheels. You; 
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do not have the infrastructure to make a 
rolling plan operate. The operation of a rolling 
plan could be seen in Poland. It can be seen in 
a few other socialist countries also. Now, they 
have the infrastructure to feed it at each and 
every stage. What happens here is that 
everything is done in the Planning 
Commission. The Plans do not have to 
originate or generate in the Yojana Bhavan. 
The rolling plan system can function, can 
become operational, only if it starts at the base 
of it. But you do not have the statistical units 
at the base of it. You do not have the data 
banks to feed the rolling plans. Therefore, I 
would say. let us be honest to ourselves. By 
talking of a concept, let us not deceive 
ourselves. Let us not deceive others by this 
concept of nomenclatures. The rolling plan is 
an economotric model, is an economic concept 
and by just converting a methodology into a 
slogan let us not do a dishonest thing at all. 
(Time bell rings). For that reason whatever 
amount you attribute to the plan would be a 
rolling amount; unless and until you also 
provide an automobile with wheels to it, the 
machinery and infrastructure to it, it is a 
fiction. 

(Time bell rings). 
Sir, I will just take two minutes more only. 

The Budget claims to have devoted to rural 
development and employment so many crores 
of rupees. Now, a few questions arise here. 
Rural development and employment cannot 
be generated through landlords alone. 
Landless tillers who had been allotted land 
have either been denied the right or are being 
pressurised to transfer it back to landlords. 
Now, rural development raises these two 
questions. First of all, let us give the break-up 
of agriculture, the heading of agriculture that 
we have given in the Finance Bill and then 
compare it with 'agriculture' in earlier parallel 
documents. One of our friends from the Janata 
Benches has just now said that it includes 
many things which were not there under the 
heading 'Agriculture'. So, firstly, I am only 
trying    to    question   the    definition. 

Secondly, the rural development of the 
country is a very complex thing. You must try 
to do something. Let us not quote Mahatma 
Gandhi, the Father of the Nation, for each and 
every thing. I saw au hon. Member of the 
House giving Gandhiji's quotations. Gandhiji 
said one thing in many of his speeches, 
namely, that he should not be quoted in future. 
He also said: "If you want to quote me, you 
should quote me by translating my message 
into action." so, rural development would be a 
realistic thing only when we mean business. 
Slogans alone cannot bring rural development 
at all and we, who move in the villages, know 
what it means. The planning and rural deve-
lopment have to coincide with each other, not 
in the Yojana Bhavan alone, but in each and 
every village of this country. Let us be serious 
about this thing. 

With these few words, Sir, I conclude my 
submissions, with only one suggestion, 
namely, let us try to make this Finance Bill a 
constructive Bill. Thank  you. 

SHRI M. ANANDAM: Mr. Vice-
Chairman, Sir, the hon. Member from the 
Janata Party, Mr. Morarka, has started the 
discussion this afternoon. I was rather very 
amused at the way in which he was trying to 
justify the deficit financing. It would have 
been rather wise for him if he had taken into 
consideration the various suggestions made by 
my esteemed friend Mr. Salve with regard to 
the impact of deficit financing on the price 
spiral and other things. I do not wish to dwell 
much on what Mr. Morarka has said, 
excepting to say that his analysis of the deficit 
financing of earlier years was very much 
wrong. You are aware, Mr. Vice-Chairman, 
that last year when the Budget was presented, 
the deficit was Rs. 82 crores but it has gone 
up to Rs. 975 crores. One of the explanations 
given by Mr. Morarka, as one tries to defend 
his own Government, is that the Government 
had unexpectedly to spend about Rs. 606 
crores during the year and that     has 
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contributed to this deficit of Rs. 975 crores. I 
do not know what that unexpected 
expenditure is. At least, he should have taken 
into consideration the savings which have 
contributed to reduce the deficit. I would only 
quote one instance. Sir, in the last year's 
Budget, there is the allocation in respect of 
Central plan scheme. That was pruned by 
about Rs. 230 crores. Naturally, this amount 
of Rs. 230 crores must have been available to 
reduce the deficit. In spite of that, the deficit 
has been  Rs.  975  crores. 

Mr. Vice-Chairman, I do not wish to say 
much on what Mr. Morarka    has said.    I 
would only deal with the current Budget 
figures.     I    have a    few observations  to  
make  before   actually proceeding to speak 
on the provisions of the Finance Bill.    One 
observation is  with  regard   to  the  
difference  between  the   gross   revenue  
receipts   and the    Central    revenue    
receipts.     Mr. Vice-Chairman, the    gross 
revenue receipts are made up of two figures, 
that is.  the State revenue and the Central 
revenue.    Last year, against the figure of Rs.  
11,577 crores for gross revenue, the States' 
share was Rs.  17.90 crores. This  year,  
where    there is  buoyancy in the gross      
revenue to Rs.      11,806 crores, the States'      
share is      about Rs.   1024   crores.     Mr.  
Vice-Chairman, I would like you to note that 
last year it  was Rs.   1795  crores    towards    
the States' shares, whereas this year it has 
come down to Rs.  1024 crores, that is Rs. 
770 crores have been slashed down out of the 
share of States' revenve.-* i.e., Seventy per 
cent cf it has b^en slashed down.    We expect 
the Government to come to us and explain 
why it has been slashed down.    My fear is 
that this   is purely a window-dressed figure 
and we expect that this amount will have to 
be given to the States and the Budget deficit 
will not be Rs. 1050 crores that we   are  now  
anticipating; it may be at     least about Rs.      
1750 crores.     That is the first  observation 
that I want to make. 

Then, this deficit has not taken into account 
two  other factors  that have 

been admitted by the Finance Minister, which 
should also be taken into consideration. One 
is the additional expenditure of Rs. 30 crores 
on account of payment of dearness allowance 
to the Central Government staff. And the 
second factor is reduction m sugar levels. If 
these two things were taken into 
consideration, the deficit, I am afraid, may go 
up beyond Rs. 1700 or Rs.  1800 crores. 

What should be the impact of this type  of  
deficit  financing.    I       know the  Janata   
Party  people   have  been telling us that there 
cannot be    any impact on the prices and other 
things. But actually, they will have t0 judge 
the impact of it only from one angle. The 
angle is, what is the pattern    of expenditure?   
If  the  pattern  of    expenditure   is   
productive,   and   if the production     and     
supply    of    goods increases then, I admit 
that the prices   would    stabilise or would   
come down.     But   from   the   figures   given 
in  the  Budget,  my    feeling  is    that this is 
not so.    The overall Plan outlay of the Centre 
and the States has been put at Rs. 11,649 
crores as against Rs. 9,964 crores for 1977-78.    
That is, there js  an  increase of  17 per  cent. 
But out of the total disbursement   of Rs. 
18,417 crores, nearly 60 per cent, or Rs. 
11,136 crores would be on non-Plan   
expenditure.     Mr.    Vice-Chair-man, I would 
like to draw your attention to the fact 
thaTnearly 60 per cent of  this   expenditure U 
on   non-Plan. When  this  much  amount is on 
non-Plan account, what exactly would be the 
result of it?   The effect of it would be that it 
would tend to increase the prices and it would 
tend to inflate the entire economy.    I wouid 
also likfi to point out that out of the capital 
outlay of Rs. 2100 crores, actually, a sum 01 
Rs. 680 crores is in relation to capital assets.    
The rest is not on goods If you  take  these  
two    things     the snow-balling effect of this  
would be to increase the prices and not to con-
tain the prices.    This aspect has got to be 
noted by the Government. 
 This also  anotfief  thing which I would like to 
say.This is 
to the expenditure on rural develop- 
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ment. It is good that there is a massive 
expenditure on agriculture and rural 
development. A number of people hitherto 
unemployed would get employment taking for 
granted that the boost given to rural 
development would give employment to a 
large number of unemployed people. This 
means, those who are participating in rural 
development would have greater purchasing 
power and would have more money with 
them. Correspondingly, if you do not increase 
the production of wage goods, I am afraid, 
this would lead to inflation. Mr. Vice-
Chairman, as my predecessor has pointed out, 
there is need for you to build up an 
infrastructure before you contemplate or try to 
d0 anything for rural development. It is not 
enough if you allocate some funds for this 
purpose. We have to create the infrastructure. 
We have to create productive capacity. We 
have to increase the production of wage goods 
so that the surplus money, the extra money, 
that is available in the rural areas, is properly 
utilised for the purchase of wage goods. If this 
is not done, the effect of it would be that there 
would be inflation and price spiral. This is the 
second observation which I wanted to make. 

The third observation which I would like to 
make is that we should not lose sight of 
deficit financing in relation to the States. We 
are now discussing deficit financing in 
relation to the Centre. Mr. Vice-Chairman, if 
you refer to the figures in regard to the States, 
in 1975-76, there was an overall surplus of 
Rs. 75 crores. In 1976-77, there was a deficit 
of Rs. 41 crores. As per the figures given by 
the Reserve Bank of India, up to 30th June, 
1977, the deficit went up to Rs. 325 crores. 
On 31st March, 1978, I understand, the total 
deficit or the total overdraft of the States, the 
money overdrawn by them on the banks, was 
Rs. 750 crores. What exactly the effect of this 
would be on the economy of the country? I 
could very well say that if you take the 
overall  position, the  Central position 

and the State position, it would definitely lead 
to inflation. If anybody tries to justify this and 
says that this is not so, that they are trying to 
contain inflation and that fhey are trying t0 
contain the price, it is a fallacy which, I do not 
think, anybody would be able to accept. 

Then, what did the Finance Minister d0 
'with regard to the raising of funds for all his 
expenditure? He is very categorical in saying 
that the base of the direct taxes is very much 
narrowed down and that he cannot do 
anything to raise revenues from direct taxes. I 
might point out that this shows the bankruptcy 
of ideas on the part of the Janata Government 
regarding direct taxes. Whak has he done? He 
is raising Rs. 499 crores by just increasing the 
basic exise duty on all the commodities across 
the bj?rd by five per cent. Even there he has 
lacked ideas. Probably, had he consulted some 
of the financial experts and economists of this 
country ? they would have given him some 
very good ideas of collecting revenues, of 
raising taxes. I am not here t° suSgest 
anything more because my time is short, but I 
would only say that what the Finance Minister 
has done to collect the revenues by imposing a 
five per cent across the board is most unfair 
and unjutified. I would very presently deal 
with it that it is not in the interest of the 
common man at all. 

Even with regard to the deficit financing, 
didn't the Prime Minister say sometime back, 
especially when he took up the reins of the 
Government, that he is going to present a 
balanced Budget? I still remember him saying 
that he is going to present a balanced budget, 
the present Janata Government is going to 
present a balanced budged and not a deficit 
budget. But what are we seeing? Last year, 
the deficit financing was of the order of Rs. 
975 crores and this year it is Rs. 1,050 crores, 
whereas according to me, it is Rs. 1,800 
crores. 

The Janata Government claims to be the 
champion of agricultrists.   It is a. 
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[Shri M. Anandam] very tall claim. We 
know that sugarcane is now sold at Rs. 55 per 
ton. The price has come down very consi-
derably. Now there is so much fall in prices of 
tobacco. It is selling at Rs. 20 per quintal. If 
the present state cf affairs is allowed to 
continue, I am afraid, the tobacco growers 
may have to sell a11 their tobacco at a dis-
tressed price to speculators and traders. I do 
not know why the Tobacco Board is not given 
sufficient finances to buy the stock by paying 
an economic price to the tobacco growers. Be-
sides, so far as the agricultural prices are 
concerned, we have seen that the prices of 
paddy and rice have gone up. The prlces of 
pulses and oils have gone up. The prices of 
various other essential commodities have gone 
up. Therefore, I do not think the present 
financial budget that has been presented, gives 
us any hopes for reduction in prices of these 
essential commodities. 

With these few general observations I will 
just touch two or three aspects of the Finance 
Bill before I conclude. One is about clause   8 
of the Finance Bill  which  deals  with  tfte- 
disallowance of a part of expenditure on ad-
vertisements.    This   disallowance,     I 
understand,   jg  contemplated   on    the 
ground that it is a social wastage. Mr. Vice-
Chairrr.an,  I  have  yet  to  see  a definition of 
social wastage.   If 1 have have to define what 
the social wastage is, the large number of 
Ministers in    the Central Government that we 
have here, the money spent by them on touring 
and other things, the lobbying that is  done  for  
keeping    the Government in  various  States 
where the Janata Government is in    power, 
these are all done at the expense of the Central 
Government and all this is a social    wastage.    
If    an industry wants to publicise its product 
for sale and  for that purpose     spends  some 
money on     advertisement,   I  do  not think    
that it is a social wastage.  It is, therefore, for 
the Finance Minister to      explain      to    us      
what      he 

means     by      social        wastage.      I do    
not      want    to    dwell        much on that 
aspect, but I want to 4 p.M.   ance       primarily        
affects ance        primarily        affecits the   
newspapers.   We   are   all thankful    to    the    
hon.     Finance    Minister for the small mercy 
he has shown in  giving some  concession for      
the small newspapers.   But when one goes into 
the economics of running a newspaper,    it    
will    be     evident    that the    selling     rate    
of    a    daily   is much   lower   than   the   cost   
of production.     Actually,     they    run    the 
newspapers    on    the    advertisement money 
that they get.    What actually does  this  mean?    
If    any  advertiser wants  to   advertise,   he  
will   not   go to the small newspaper.   1 do not 
know what that concession would mean.    I 
would like the  Finance Minister    to come to 
Parliament next year to say that this advantage 
has been taken by the  small  newspapers to  
this extent and this is the benefit that we have 
given to  the  small     newspapers.     I am  
sure,  no  advertiser    worth    the name would 
ever care to give an advertisement to  a small 
newspaper if he really wants that   his    
advertisement should reach every man who is a 
consumer.    Actually, if there is any concession 
that has got to be given, it must be given to a 
larger newspaper and not to a smaller one. 

There is another aspect which we have got 
to note with regard to advertisement. Tax on 
advertisement is a Central subject. We know 
that. But Art. 269 of the Constitution says that 
the proceeds received on the basis of a tax on 
advertisement should be divided into various 
States. It is here that I would submit that this 
is a subterfuge on the part of the Central 
Government to see that the State is deprived 
of its legitimate share of advertisement tax. 
What the Janata Government has done now is 
that they have disallowed a part of the expen-
diture in such a way that the income of an 
assessee or a tax-payer is increased to that 
extent and an income-tax is collected on that 
basis.    That 
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is, the income-tax will go to the Central 
Government and not to the State Government. 
Again an argument that may be given by the 
Government with regard to this would be that 
a large percentage of income-tax will g0 to 
the general pool which is distributed amang 
the States. But my submission is that most of 
the taxpayers who spend on advertisements 
are companies. The tax collected from the 
companies is a corporate tax and the corporate 
tax does not form a part of the divisible pool. 
The entire amount that is collected on account 
of advertisements goes only to enhance the 
corporate tax and, thereby it would only go to 
the Central •Government and will not go to 
the divisible pool of the States. Conceptually 
and legally also, this is not a fair measure and 
it should be withdrawn. 

Mr. Vice-Chairman, I have moved a. 
number of amendments to the Finance Bill. If 
you think that I should speak later when the 
amendments are moved... 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): That would be 
better. 

SHRI M. ANANDAM: I do not want to 
take up the time of the House. I would only 
say one point with regard to coal and 
electricity and resume my seat. I will only 
take two minutes more. With regard to 
electricity> the duty that has now been levied 
is on its production and not on consumption. 
Though the Finance Minister has announced a 
small concession of lO per cent on production, 
this is again a taxation on the State enterprise 
and the State Governments' power to levy 
taxes is eroded. This duty on electricity ought 
to have been only on consumption. If it was 
on consumption, it would have gone only to 
the State. But now by this manoeuvring by 
taxing the production, they are taking the 
entire revenues for themselves. Lots of 
complaints have been received and 
representations have been made    by 

the various States that this duty should be 
immediately removed. I would say that this 
duty is most unjustified not only from the 
ethical point of view but from the point of 
view of the industrialists whose cost of 
production will automatically go up. And 
when the cost of production goes up, you 
know that the selling price also goes up. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Anandam, you 
have to conclude now. 

SHRI M. ANANDAM:  I, thererfoie, 
submit. .. 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): You 
have to conclude. 

SHRl M. ANANDAM: .. that I am not in 
favour of any of the provisions of this 
Finance Bill and on various other points I 
would like to speak when I move my 
amendments. Thank you. 
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It is a problem of such nature that it is 
incapable of being measured in      single      
dimension     magnitudes 

 

 

SHRI N. G. RANGA (Andhra Pradesh): 
Sir, we are discussing the Finance Bill; isn't 
it? 
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THE VICE-CHAIRMAN (SHRl ARVIND 
GANESH KULKARNI): May I request you 
to conclude? 

DR. BHAI MAHAVIR:   I am finishing. 

 

 

THE VICE-CHAIRMAN (SHRl ARVIND 
GANESH KULKARNI): Mr. Khurshed 
Alam Khan. 

 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): No, no.    Mr. 
Khurshe^ Alam Khan. 

SHRI KHURSHED ALAM KHAN 
(Delhi): Mr. Vice-Chairman, at the outset, I 
should like to ... 
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THE VICE-CH AIRMAN (SHRl 
ARVIND GANESH KULKARNI): Mr. 
Madhavan, you please do not raise any point 
of order. He will be convinced. Do not worry 
about it. He is a very knowledgeable person 
and he understands the parliamentary 
practices. Why are you rising on a point of 
order. I know Dr. Mahavir. Why are you 
bothering about it? 

 
THE VICE-CHAIRMAN (SHRI ARVIND 

GANESH KULKARNI): One hour and thirty 
minutes divided by three. Whatever was 
possible I have given you. 

 
THE VICE-CHAIRMAN (SHRI ARVIND 

GANESH KULKARNI): Would you please 
accommodate others also? You are not the 
only Member to speak. Tomorrow also we 
have to accommodate all your members 
during one hour and 35 minutes. Tomorrow 
also your members are going to speak. That is 
why I have given you the maximum time. 
Please help me. Shri Khurshed Alam Khan. 

DR. BHAI MAHAVIR: I am sorry. I do 
not understand . . . 

 
SHRl K. K. MADHAVAN (Kerala): Sir, I 

rise on a point of order. Is it proper on the 
part of an honourable Member to continue his 
speech even after you have called another 
Member? 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): I am sorry.    Dr. 
Mahavir. 

 
"Available evidence suggests that public 

policy in India has played a very important 
role in the growth ■of technologies. It has 
not only tolerated such technologies, .but 
has even deliberately favoured their 
adoption through various means, A very 
careful review of the relevant literature 
shows that these incentives have been 
designed in such a manner that generally, 
they not only lack selectivity, but also thP 
tax benefits associated with them vary in 
proportion to the amount of investment in 
capital assets. When calculating this 
benefit, no consideration is given to the 
employment opportunities created." 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Yes, Mr. Khurshed 
Alam Khan. 
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SHRI KHURSHED ALAM KHAN: Sir, in 
the first instance, I would like to say 
whatever little time has been lost now must 
be made up and I must be compensated for 
that. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Khan, you 
have started at 4.41. 

SHRI KHURSHED ALAM KHAN: Sir, at 
the outset, I would like to say that it is only 
now that the people have begun to realise and 
feel the impact of the Janata Government's 
first regular Budget. It reveals the dismal lack 
of capacity on the part of the Government to 
formulate economic and fiscal policies that 
can give a new vigour and pace to 
development. In fact, the Budget reflects 
helplessness and the Government has not 
taken advantage of the sound economy that it 
has inherited in the shape of huge stocks of 
foodgrains and large foreign exchange 
reserves. Sir, this was an unprecedented thing. 
But, unfortunately, no proper exploitation of 
this situation by the Janata Government is in 
evidence. May I briefly quote from the 
Minister's speech on the Budget?    Sir, I 
quote: 

"I am satisfied that the resultant 
monetary expansion will not lead to any 
inflationary pressure, particularly in view 
of the large stocks of foodgrains and the 
much greater ability that we have at 
present to import essential consumer 
goods." 

How well-founded this hope was! But the 
Government has not taken advantage of the 
situation and, therefore, all tall claims on this 
account are not really well-founded. How can 
really an upsurge in inflation be checked as 
envisaged by the Budget proposals which, in 
spite of the tall claims, are not designed t0 
ensure price stability or to achieve a faster 
rate of growth or to promote social justice? 
This is the situation in which we have our 
economy in the country today. With 

these remarks, Sir, I would like to say a few 
things about certain other items. 

Sir, we appreciate that for the first time 40 per 
cent of the total Budget allocation has been 
reserved for the rural sector and for 
agriculture. This is  all  very  good.    But  
whether  the small farmers and the marginal 
farmers are going to take advantage of this is a 
question, because all the surplus land which 
was provided to these landless  people     has  
not     only been taken away from them,   but 
has also been taken away alongwith the stand-
ing crops.    Similarly, there has been a 
longstanding demand for the manufacture of 
tractors with a HP of 10 or 15   since   the   
ordinary   poor   farmers cannot  buy    the    
ordinary    tractors. But the Governmen^ has 
done nothing to reduce the excise duty on the 
production of tractors, particularly tractors of 
lower HP.   Fertilizers are still very  expensive.    
Cheap electricity  is not available and the 
electricity charges have gone up.    All these 
things have  increased   the  cost  of    produc-
tion.   This is a fact not only with reference to 
agriculture, but also with reference  to  our  
industry,   our  railways and to all aspects of 
industrial production    in     the     country.     
Now, Sir,    1    would    like    to       mention 
about   two   major   industries,   that   is. the 
cotton textile industry and the jute industry 
which are by and large such industries   in   the   
country.     Now,   to this list of two industries, 
we can add another very  very important  
industry, an   agro-based   industry,   that   is,   
the sugar industry in the country.    Sir, in the  
sugar  industry,   what   is   the  cost of  
production?    You  might have  produced   
more   sugar.    But the  question is how much 
sugarcane is still standing and getting dried up 
in the fields and what  is happening  to it.    Is  
it not a fact that sugarcane is being sold much 
cheaper, cheaper than fuel in the rural areas?    
What is happening about this? How  are you 
going  to  help  the poor farmers?    Is this  the 
way  of helping 
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the poor farmers?, The sugar mills which 
were less than five years' old were promised 
45 per cent rebate in excise duty. Why has 
this not been done? Why is there delay in 
granting this concession to these sugar mills, 
which they deserve? 

Now, another important thing is, as you 
know, carpet industry in Mirza-pur, etc. is a 
cottage industry. It is understood that this 
industry is facing a lot of problems, and all the 
concessions which were given to them for 
exports are likely to be withdrawn. Besides 
this, it is also understood that a number of 
mills are given licences for manufacture of 
carpets. Carpets produced by mills are going 
to compete with those hand-made carpets. 
Therefore, it is necessary that if permission is 
given for manufacture of mill-made carpets, 
then there should be a special concession in 
excise duty to hand-made carpets, otherwise 
this industry will be completely ruined and 
destroyed and a large number of people who 
are employed in this industry will be 
unemployed and they will be without jobs in 
the near future. 

Sir, the surcharge on electricity and coal is 
responsible for the hardships to many 
industries, particularly, small-scale industries, 
and therefore it is necessary that this 
surcharge must be removed in the interests of 
small-scale industries. 

I would also like to mention here about the 
LIC. Now, the LIC is supposed to be a service 
organisation. But it is really a problem to get 
loans. If you apply for a loan from the LIC, by 
the time you get the loan the cost of 
construction has increased at least by 5 to 10 
per cent. Something must be done about it. 
The LIC people must realise this fact and do 
something to dispose of loan applications of 
their policy holders as early as possible. 

Sir, we earnestly hope that the various 
amendments proposed by the hon. Finance 
Minister, to the Income-tax Act will meet the 
desired results. But 

here I would like to suggest that some simpler 
methods should be introduced for the people 
who have got a total income not exceeding Rs. 
25000 per annum, so that their cases are dis-
posed of quickly and there is no accumulation 
of small cases with the Income-tax 
Department, so that they can concentrate more 
on bigger cases. This will produce better 
working results and this will also provide 
satisfaction to the people whose annual 
income is less than Rs. 25000 

Sir, grave doubts about the advisability of 
sale of gold reserves have been expressed by 
many people in the country. This seems to be 
a very unusual and very unconventional 
method of disposing of our gold reserves. 
Here I would like to say that recently at the 
first auction the reserve price for gold was Rs. 
645 for 10 grammes, which is obviously less 
than the international price. How are you 
going to stop smuggling if the international 
price, is less than the price that we have in our 
country? 

Sir, I would suggest more liberal grants for 
the welfare schemes of the Harijans. They 
have suffered a lot during the last one year. I 
suppose it would be in the fitness of things if 
more liberal grants are provided for them. Now 
there is a demand that there should be a 
separate Ministry to look after the Harijans. I 
think they deserve it. It should be done. I think 
it would not be a favour of the Government if 
they do it, but it will be very right to ask for it. 
Sir, the nationalised banks are expected to play 
an active role in removing economic 
backwardness in various parts of the country. 
How far has this objective; been achieved and 
what is more to be done? I think we must ex-
amine this matter and come to some 
conclusion as to what objectives have been 
achieved, what is more to be achieved and 
what is to be done in this regard. Now, this is a 
very important matter. It is believed that the 
huge amounts of foreign exchange 
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are spent in respect of rental accommodation 
of our Embassies and High Commission. In 
certain cases, it is believed that the 
expenditure is one-third or one-fourth of the 
total expenditure on these Embassies and 
High Commissions abroad. I suppose there is 
need for exercising economy measures. Why 
can we not buy our own land and buildings so 
that we can reduce the expenditure on rental 
accommodation of our High Commissions 
and Embassies  abroad? 

Another important matter is this. What is 
the difficulty in fulfilling the promise that 
was given by the Janata Government about 
removing the Sales Tax? I want this 
particularly about the Union Territory of 
Delhi because the Union Territory of Delhi 
has got its own distributory character in busi-
ness and it is very adversely affected by the 
Sales Tax. Therefore, something should be 
done to give relief to the business community 
of the Union Territory of Delhi by reducing 
or removing the Sales Tax. 

Sir, there has been a very big setback to the 
industrial output and production of our country 
during the last one year. If I am not incorrect, 
1 suppose the loss in this regard is to the extent 
of Rs. 500 crores is attributable to unrest in 
industry, the loss of Rs. 200 crores is 
attributable to shortage in power supply to the 
industries and the loss of Rs. 100 crores is 
attributable to transport bottlenecks. This is a 
very serious matter and I suppose something 
important, essential, and urgent will be done to 
remove these difficulties and see that the in-
dustrial production does not suffer in future 
and something is done to make them pick up 
again the same momentum and the same speed 
as they were having about two years ago. Sir, I 
would make a special appeal to the hon. 
Finance Minister that the Finance Ministry 
should come to the rescue of traditional 
artisans of certain historic arts and crafts which 
are transferred from the father to the son. The 
centres of these arts and crafts are places 

like Delhi, Agra, Patna, Hyderabad and so 
many other places. These arts and these 
artisans are suffering for lack of patronage and 
it is fed; that a nothing is done on an urgent 
basis, these arts and artisans will wither away 
into oblivion and we will be losing a very 
precious heritage of our' country. 

Similarly, the shoe industry in Agra and 
Kanpur has suffered very adversely as a 
result of excise duty. It is necessary, 
particularly for those people and small shoe 
makers who supply snoes to the bigger 
companies, that they must be protected and 
given rebate and concession so that they can 
continue in their business and earn their 
livlihood. 

Another important thing about which I 
would like to speak is the Minorities 
Commission. This Minorities Commission 
was set up after a long time. It is very 
unfortunate that though the Commission has 
been set up there is no office and there is no 
regular stall of this commission. I suppose that 
even the Chairman of the Commission was 
complaining on this account. Are we not 
really serious about this Commission? When 
we could have all the arrangements for other 
commissions, why has nothing been done 
about this Commission so far? What is the 
difficulty and whether the difficulty is 
financial difficulty or intentional difficulty? I 
would like to know this. And the same thing 
about the Backward Classes Commission. I 
think this must be looked into very carefully 
and some immediate steps have t0 be taken. 
Now, Sir, the Linguistic Minorities 
Commission. This Commission was set up in 
1957. I would like the Government to make 
an assessment of what useful work this 
Commission has done and whether those 
people for whom this was set up have 
benefited from this Commission and if not, 
what the idea is of having this Commission. 
Sir, from the type of reports that we get, it is 
of no use and it is of no help to those people 
for whom his Commission was set up. And I 
supnnse 
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that the present expenditure on this 
Commission is really an infructuous 
expenditure and this has got to be looked into. 

Sir,  nearer home,   I  would  like    to say that 
Delhi is a last-growing    and expanding   city   
with  a   population   of about   60  lakhs.     The 
basic  amenities have   been   completely  
outstripped    by the  requirements in this  
ancient  city. It  is necessary  that  a    liberal    
grant should be provided  because Delhi has 
suffered for a long time as a result of the 
pressure of population which is increasing at 
the rate of about 2£ lakhs per   year.    And   
unless   liberal  grants are provided, it would 
not be possible for  the Delhi people  to get  the 
basic necessities.    For   instance,      take   the 
hospitals in Delhi.   They cater not only to the 
people of Delhi but also to the people from the  
various States.    People from various States 
come to Delhi and they get the  benefit out  of 
these hospitals. 

Sir, I would like to say that huge 
expenditure is incurred on the PAC and the 
CRP. These PAC and CRP have no 
confidence of the weaker sections and the 
minorities. I suppose that something has to be 
done so that the people's confidence is 
restored in them otherwise they should be dis-
banded because there is no use of having 
them. 

Sir, the public sector undertakings were 
enjoying commanding heights for the last few 
years. But, unfortunately during the last year, 
they had a set back. Therefore, it is necessary 
that they should get all the encouragement and 
they should again achieve those commanding 
heights. Sir, the net profits before tax of the 
undertakings increased to Rs. 306 crores in 
1975-76 from Rs. 20 crores in 1970-71. This 
is a performance which promises a better 
performance and, therefore, this needs a 
special consideration. 

Sir, I would like to utter a word of caution. 
It is still not too late for the Government to 
face and take up the 

challenges that are posed by the political, social 
and fiscal conditions as they exist today, as they 
are staring in our face.    Unless we  take a  
realistic  approach,   unless   we   adopt   a   
realistic attitude, we will not be able to  solve 
these   problems.     How   long   are   you going 
to take refuge behind the emergency period?    
Whatever has happened has  happened.     But 
now the people's expectations   have   not      
materialised and   you   have   got   to  give   a   
better account of yourself next year.    Other-
wise, you can take it    from    me that you   
would   also  go   unheard,   unwept and  
unsung.    What the country needs for some 
time is discipline, dedication and   hard  work  
in   every    sector    of economic activity.    Still 
there is some hope.     Please   do   something   
so   that we may also be grateful to you.   Thank 
you, Sir. 

SHRI K. K. MADHAVAN: Sir, last 
year I did not speak on the Budget on 
account of two reasons. The first 
ground was, as raised by the present 
Government itself, that the Budget 
was not their creation. The second 
ground was that it would not be fair 
on my part to judge this Government 
only after a few days or a few weeks 
of having taken over the administra 
tion of this country, after they were 
placed in power through the ballot. 
But this year, I am speaking exactly 
after the lapse of thirteen and a half 
months, which is not a small period in 
the term of a Parliament, what is the 
position? Sir, I may be permitted to 
go through the relevant paragraph of 
*he Budget Speech of the hon. Finance 
Minister made on the 28th of Febru 
ary, in this House. In paragraph 86, at 
page 24, he has stated: 
_ 1 
5. P.M. 

In its   report on the Central Direct Taxes 
Administration, the Administrative Reforms 
Commission had recommended that 
amendments to  the tax laws should not be 
rushed through the annual Finance Bill, which 
needs to be passed before a prescribed date, but 
made through separate bills whose provisions 
can 
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be considered in detail. Pursuant to this 
recommendation, I propose to introduce 
separate legislation as early as possible to 
give effect to the main recommendations of 
the Cho-kshi Committee which are accept-
able to the Government...." 

Naturally, the Finance Minister goes by 
default. Not only the Finance Minister but 
much more the Law Minister also goes by 
default. Only that much I wish to say on this 
account. 

Now, Sir, let us examine Chapter III of the 
Bill. Chapter III of the Bill relates to Direct 
Taxes and with regard to that subject there is 
something strange in this Bill, which has 
reached this House after getting it probably 
pushed through or discussed through the Lok 
Sabha. My hon. friend, who spoke some time 
earlier, was referring to Clause No. 8 in this 
Bill. If you will kindly pursue, you will find 
that there is no clause No. 8. There are two 
clauses here, both numbered 7. You please 
examine at page 7 there is a clause numbered 
7 and at page 8 also there is a clause 
numbered 7. Because this is a printed copy 
of the Bill and because at the top of first page 
the words "As passed by the Lok Sabha on 
29th April, 1978" appear, I do not think this 
is a mistake. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Madhavan, for 
your information, the Secretariat has already 
circulated a corrigendum, which you may 
kindly see. 

SHRI K. K. MADHAVAN: Sir, I stand 
corrected. 

Let me corns to the main points now. I will 
be very brief and very precise as I usually am. 
I want to speak about the burden imposed on 
the newspapers. I have myself been a 
newspaper man for some time. So, I am 
compelled to speak even though my speech 
may not be reported because usually I am 
blacked out by Press people    because I do 
not    meet 

them; I do not know the method of meeting 
them and pleasing them. They may be busy 
with certain other things. I am not worried 
about that. I am doing my duty. 

Sir,  what  does  clause  8  say?       It imposes a 
tax on advertisements. But strangely enough, 
of course it exempts small daily newspapers, 
but I may be permitted to point out a 
distinction in the  sense  that  there  are 
newspapers of different categories    of 
proprietorship.    One category of 
proprietorship is the big business 
proprietorship, the big business-owned 
newspapers, where the  newspaper is only 
incidental    to their  business     or   
supplementary  to their  business.  But  there  
are  certain newspapers that are newspapers 
themselves,  which do not have any other 
industry.    Fortunately,    there    are    a few 
like that.    And the Government, through this 
Finance Bill, makes a distinction, a very subtle 
distinction.    It is not a distinction, it is a 
discrimination,   a  very    glaring    
discrimination exercised in a very    subtle    
manner. That is the most interesting Dart    of 
it.    They charge tax on all sorts of 
advertisements, of 10 per cent, 12J per cent, 15 
per cent, and so on, as specified in the so-
called clause 8.   But in the same clause    at 
page 9,    we find there are certain other things 
exempted, like holding or participation in any 
Press conference, sales conference, and 
conventions,  trade    fair,    exhibitions, 
publication  and  distribution  of journals, 
catalogues or price lists, and then what is more 
significant is,  there are certain things that are 
not mentioned, by saying. "Such other thingg 
as may be rjrescribed." Prescribed by whom? 
Probably, it is to be prescribed by the 
Government  from time to time.    So part of 
the powers are grabbed away from this 
Parliament.   It is a very arbitrary    method of 
grabbing    powers from   the   legislators    of 
this      great country.   This is the sinister way 
as I can    see    here.    What    is this item, 
"other   items   as     may   be   prescribed"?  
These  are the methods  adopted by big 
business to influence the people, to influence 
men of public opinion, to 
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[Shri K. K. Madhavan] influence leaders 
of public opinions. That is a very intelligent 
method of the modern big business men to 
influence important personalities through 
unholy means, and I repeat 'through unholy 
means'. I think I need not elaborate on that. 
What are those unholy means? They are Press 
conferences accompanied by dinners, liquor, 
wine, women and so many other things, and 
also money. That is the method of big 
business not only in India but everywhere in 
the world. That is the method that is being ad-
opted here. It has been provided very easily, 
very cleverly and very cunningly, I say. This 
is what has been done here. This has been 
done here so that they can have guest houses, 
they can have dinner parties, they can have 
lunch parties, they can have dances and so on. 
There are so many things. I do not know the 
names of all those things. The economy of 
this country is being eaten away and it is 
being eroded by the big business who have 
their own strings attached to many people. I 
was not surprised, when I saw one Member 
jumping up immediately to defend one 
newspaper magnate who is also an industrial 
magnate. Are we not ashamed of this? Are we 
not ashamed that elected representatives of 
the people, who claim to be VIPs, raising 
their heads to defend the big business on the 
floor of this House? This is the tragedy of the 
situation. Sir, I may be permitted to read out 
the editorial of daily, a Malayalam daily, 
which has got a circulation of more than one 
lakh. But it has no other business except the 
publication of books and periodicals. This is 
what they say: 

"It is not a direct control; but a tax on 
amounts set apart for advertisement and 
sales promotion that the Government is 
proposing. But in effect, it will be as good 
as control." 

Then, they say: 

"The impact on the newspaper industry 
of this control is also signi- 

ficant. Newspaper is an extraordinary 
product whose selling price is very much 
below the cost of production. This is made 
possible by advertisements. If there is not 
enough advertisements there will be a fall in 
the income of the newspapers, and the cost 
of production will be unbearable. Their 
economic basis will be shattered." 

Naturally, those newspapers will pass on the 
burden to the readers. Then, the editorial 
says: 

"Provincial newspapers and other 
publications which even today struggle hard 
to make both ends meet, will be compelled 
to close down. Thus, there will be a crisis in 
the newspaper industry. 

Janata Government claims that it is their 
policy to encourage newspapers, particularly 
the small ones. It has sworn to protect the 
freedom of the Press. Control of advertise-
ments is inconsistent with this position. 
Making the working of the newspapers 
impossible or hard is, in fact, indirect denial 
of the freedom of the Press." 

Then, they conclude: 
"In the circumstances, we hope that the 

Finance Minister will heed the request of the 
industrialists and the newspaper interests to 
abandon the proposal to tax the advertise-
ments." 

This  is  the editorial. 
THE VICE-CHAIRMAN (SHRI 

ARVIND  GANESH KULKARNI):   Is 
that all? 

SHRI K. K. MADHAVAN: One thing 
more. After all, what is the Press? I have 
with me the latest e-M  tion of the book 'The 
Press versus the Government' authored by 
not less a person than Mr. D. R. Mankekar, 
the well-known journalist. What is the 
Press? Press is the mirror of public opinion.  
It  is well known.  But here 
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I would say one thing.   The Press will have 
to be   in the opposition always. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): But Mr. Madhavan, 
why don't you say something on the Finance 
Bill? 

SHRI K. K. MADHAVAN: Yes. The 
finance is connected with these strings which 
are unseen. 
SHRI    G.    LAKSHMANAN:       Mr. 
Madhavan, there are so many advertising 
agencies.    Are you against the ertising 
agencies also being taxed? 

SHRI K. K. MADHAVAN: I do not want 
to say that, but it will amount to that. I may 
now be permitted to conclude, Sir. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Please conclude 
now. 

SHRI K. K. MADHAVAN: The 
I is bound to be in the oppositon. the 
Government makes a claim that they have 
liberated them. We know how they have 
liberated them. The Government want to 
consolidate their position. We can read 
between the lines. This is what the author 
Martkekar has said on page 18 of the book: 

"The target of criticism in the democratic 
process—inevitably, the Government—
however tends to get impatient with criticism 
and would want to plug it off. The Gov-
vernment is often tempted to rationalise its 
intolerance of dissent and to encroach upon 
the freedom of the Press and other Fundamen-
tal Rights." 

Again on page 25 of the same book the author 
has quoted Jefferson. This is what Jefferson 
has said: 

"Were it left to decide whether we should 
have a Government without newspapers or 
newspapers without Government, I should not 
hesitate a moment to prefer the latter." 

This means we would prefer newspapers 
even without a Government. Finally, I am 
closing with this quotation of Pandit 
Jawaharlal Nehru. This is what he has said: 

"I have no doubt that even if the 
Government dislikes the liberties taken by the 
Press and considers thorn dangerous, it is 
wrong to interfere with the freedom of the 
Press." 

TliiS 40 What Panditji declared in his address 
to the All India Newspaper Editor's 
Conference in 1950. This pet idea of Panditji 
has been undermined by his pet daughter, I do 
not take pride in the happenings. 

One thing more to which, probably the 
Government are resorting to its regarding the 
All India Radio. I was not listening to the 
radio; but somo-body coming from outside 
said that the All India Radio has chosen to be 
silent today. All India Radio has chosen the 
path of Mahatmaji who used t0 prefer silence 
sometimes. Is it not disgraceful? Is this not a 
very bad method of working? 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI*: Yes, please 
conclude now. 

SHRl K. K. MADHAVAN: With these 
words I conclude. Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Yes, Mr. Mathur. 
You will start today and conclude tomorrow. 
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THE VICE-CHAIRMAN (SHRI ARVIND 

GANESH KULKARNI): The House stands 
adjourned till 11.00 A.M. tomorrow. 

The House then adjourned at 
nineteen minutes past live of the 
clock till eleven of the dock on 
Tuesday, the 9th May,  1978. 
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